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The Question is :

“That Clauses 12 to 19 stand part
of the Bill.”

The motion was adopted.

Clauses 12 to 19 were added to
the Bill.

MR. CHATRMAN:
tion is:

The ques-

“That Clause 1, the Enacting
Formula and the Title stand part
of the Bill.”

The motion was adopted.

Clause 1, Enacting Formula and
the title were added to the Bill.

MR. CHAIRMAN :
Minister.

Now, the
SHRI PRANAB MUKHERIJEE:
Sir, I beg to move.
“T hat the Bill be passed.”

MR. CHAIRMAN :

tion is :

The ques-

“That the Bill be passed.”

The motion was adopted.

16.20 hrs.

MO11ION OF | HANKS ON THE
PRESIDENT’S ADDRESS

MR. CHAIRMAN : Now we go
nnto the next item. Prof. Ranga.

PROF. N.G. RANGA : (Guntur) :
[ beg to move.

That an Address be presented
to the President in the follawing
terms :—
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“That the Members of Lok Sabha
assembled in this Session are deep-
ly grateful to the President for the
Address which he has been pleas-
ed to deliver to both Houses of
Parliament assembled together on
the 18th February, 1982.”

A few minutes back, one of my
respected friends from the Opposition
was posing the question to me,
whether I would be speaking on the
lines on which the speech has been
presented before Parliament, or on
the lines of some speeches delivered
earlier, more particularly the one
which was delivered some 28 days
ago. | can assure him that even if
there were any differences between
this and other speeches, so far as I
am concerned, 1 have no qualms of
conscience. I speak in one voice
and with conviction, beeause 1 am
convinced, situated as we are to-day
in our democracy, as we have in fact
been for some years in our demo-
cracy, I speak for the Government
and the party which have been able
to get an overwhelming majority
support from the masses. It is be-
cause people [rom all classes, from
all cadres of society have chosen to
place their confidence in the leader
of our party, Shrimati Indira Gandhi
that I made up my mind ten years
ago to make common cause with her.
I have not joined her in the manner
in which my Hon. friends have joined
among themselves against her some
time ago. 1 do not Dblame
them. It was necessary for them.
It is now necessary, in our democra-
cy, to join her if it were to become
really a full-fledged success. I do not
know how soon it will be for all these
friends to come together, into one
family, i.e. for all potitical leaders 1o
work for our democracy on the basis
of consensus. (Interruptions)

Yes ; my Hon. friend the other
day made a similar suggestion in
regard to Assam. I felt happy that
Mr. Vajpayee made that suggestion—
because he went to Assam and found
that the present system did not seem
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to be working under the circumstan-
ces, either under their leadership or
under our leadership. Therefore, in
a helpless manner and genuinely, he
‘made that suggestion. I have been
making that suggestion for the last
fifteen years; but no body seems to
agree. So, I am content to carry on
with this system that we have, where
we have one party in Government,
and another set of parties or congolo-
meration or coalition of groupings
in the opposition.

Under these circumstances, my
Hon. friends have found it necessary
to present before us more than 700
amendments, in order to display
their political philosophy: how they
differ from us; where we go wrong
and where they alone are in the right,
and how this country’s affairs can
possibly be better managed by them
than by Indira Jiand her cohorts,
I have gone through all these. One
of them and his followers—all of them
are responsible for as many as 90
amendments. Another is responsible
for 20 amendments. Both of them are
from the two sections of the Com-
munist party. My Hon. friend Shri
Dandavate is also responsible for
quite a bunch of amendments.

PROF. MADHU DANDAVATE
(Rajapur) : But they were all
rejected.

PROF. N.G. RANGA : T am
glad that he was joined anyhow by
his delightful and respected wife. I
am proud of that couple, because
they are an example to our married
people in our country. So, if at any
time 1 find myself on the wrong side
of my friend, Prof. Madhu
Dandavate, it is only with great
pains in myself. But I find it
necessary to differ from him.
Where do we differ ? Are we not
all socialists ? My Hon. friend, Mr.
Vajpayee has persuaded his party to
declare itself in favour of socialism.
(Interruptions) Janata Party, of
course, has always been socialistic,
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The Communists think that they are
much more socialist, much more to
the left than the socialists them-
selves.

MR. CHAIRMAN: It is
Gandhian socialism.

PROF. N. G. RANGA ! Lok
Dal also is very soon is going to
embrace Janata. Even if there were
to be any kind of doubt or qualms
of conscience as between themselves,
they will square it up and they will
also be socialist. When all are
socialist, then what is this wonder-
ful book that my Hon. friends from
the two sides of the Communist
Party wish to present before us in
the shape of 90 amendments ?
Where do we differ, I would like to
ask my friends ? I would like them
to ask themselves about it. Is it in
regard to the protectionthat we have
to offer to the tribes ? Weareall united
on it. 1s it in regard to the pro-
tection that we have to offer to the
Scheduled castes to the rural people,
to the women folk who are
suppressed and oppressed in our
country, in all parts, to the backward
classes, to all other under-privileged
people? We do not differ. Is it
over capitalism and private enter-
prise ?

Did they not make peace with the
private enterprise during those 2%
years ? Did they not -find it
possible to carry on somehow or
other with those people ? Did
they not offer as many incentives as
possible to these capitalistic enter-
prises, manufacturers and other
people, to all those big names of the
big houses, which my Hon. friends
are so very fond of repeating ad
nauseam 7 Did they not try to get
on? What did they do in Kerala ?
What are they doing in West Bengal?
What have they done elsewhere ?
Were their leaders not going all the
way to Bombay ina pilgrimage in
order to persuade those capitalists
and industrialists to come down to
Kerala and open their new enter-
prises and provide employment
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opportunities over there ? There-
fore,it is make believe for these
friends to make anybody try and
believe that they differ fundamentally
more from us than they differ funda-
mentally amongst themselves. True
they differ fundamentally over the
capture of power, over the exercise
of power, over the enjoyment of
power. But then they had enjoyed
it for three years ; they bad a taste
for it. They know the limitations of
these Parliamentary powers ; they
should have known by now ; they
should have become wiser in making
all these suggestions to us in this
manner.

So, let us learnand try to learn
to work together. That was the
appeal made 28 days ago to the
nation ; that is also the appeal made
only the other day through this
Address ; that is the appeal that
our Prime Minister has been making
again and again. I would like my
Hon. friends to give some thought
to this appeal. Is it such an unreaso-
nable appcal, irrational appeal ?
Surely, we shoul! all work together
in order to see that from the private
enterprise as well as the public
enterprise more and more produc-
tion is placed at the altar, at the
feet of our Mother India. On the
other hand, what do we see day-in
and day-out ? My Hon. friends,
3-4 days ago, were quoting from the
‘Parliamentary Practice’ Let them
also think about ‘English Practice’!
When Labour was in power, did the
Conservatives not cooperate with
them and did they obstruct them
and make it impossible for them to
function ? When the Labour Party
was there. did the Conservatives not
cooperate with them ?

The Labour Party was carrying on
the Government with a minority,
with an off and on support from
the Liberal Party and yet they were
allowed to carry onfor more than
four and a half years. They were
. given thefreedom to choose the time
when they would go for polls. But
my Hon. friend Mr. Vajpayee off
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and on in his eloquent and effective
manner, picturesque manner dsde-
manding that the Government should
resign just because some atrocity has
taken place here, or some other
mishap has befallen our nation.
That is not the way to appeal to our
people ina democracy. But. any
how he is a wise man. He has
become wise now, curing the last
three years and he 1s very powerful
on the platform. (Interruptions) 1
like him very much and 1 havea
tremendous lot of partiality for him.
The very look of him attracts me,
when he speaks. But then, what
shall 1do?1 have to do my duty
towards my conscience and 1 have to
tell bim that he is going the wrong
way.

I am also supposed to be eloquent
in my own language—at least half
as eloquent as he is in his own lan-
guage. And 1 have also moved
lakhs and lakhs of pecople as my Hon.
friend prides upon influencing people
but I have also been a leader, a
principal leader, but [ did not go
about it in this way. Possibly, 1

was wrong and he is right. He
may say so. ,
SHRI ATAL BIHARI VAJ-

PAYEE : (New Dclhi) May be you
are old and 1 am young!

PROF. N. G. RANGA ;1 want
him to understand that I want him
to think about influencing—not this
Ranga, I do not want him to behave
as I have been behaving—but that
Ranga with whom he was Kkeeping
sides here in this House, in this
democracy. ‘I his democracy has got
to be helped to function. We must
remember that if this democracy
fails in our country, whatis the
alternative? I otalitarianism, tyranny
those which prevail now not so far
away from our borders totalitaria-
nism of a dogma which is there to
the left as well as to the right of our
country of our continent. Do we
want that? I am sure he does not
want it. I am sure, his Guruji did
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not want it. So, he must realise—
I would like to him to realise—the
limitations of our platform perfor-
mance in the four corners, in the
gamut of this democracy, and see
that we do not appeal to the people
again and again to revolt against
this democracy.

Now, having said that, let me take
up the question of bureaucracy. It
is easy for each one of our friends
here, Ministers to say to himself that
he is all powerful. Not so. He
can be powerful only when he is
able to win the cooperation of the
bureaucracy, when he can inspire
them into activity, creative activity
and constructive activity. The
bureaucracy as well as  the
Ministers haveto work hand in glove
with each other and cooperate with
each other. That means that we should
respect our bureaucracy. 1hey should
in their turn, respect the wishes of
the electorate and try and help and
assist the Ministers in the discharge
of their duties towards the masses 1n
implementing the mandate on which
they have been elected. And 1 am
sure, our bureaucracy would learn
to do that.

But we have not all been
quite so very scrupulous in
dealing with the bureaucracy. Many
a time I had to find fault with
many of the Ministers here on this
side, because they were interfering
with them unnecessarily. Much
more often I had to quarrel with
the Opposition, my own friends in
the Opposition, for trying to inter-
fere with the bureaucracy and suborn
their loyalties and for some time
our bureaucracy was brought under
some terrible pressure. And I am hap-
py that again and again in the recent
past our Prime Minister has taken the
trouble and taken time and occasion
also to cxhort the bureaucracy to try
and respect the wishes of the electorate
and also the Ministers to try and
work with the bureaucracy in a
harmonious manner so that we would

FEBRUARY 23, 1982

Addrex;' (M) 452

be able to get the Party’s mandate
implemented effectively, truly and
constructively.

I must also warn the House about
the fact that the strength of bureau-
cracy is growing very fast. It would
grow much faster if my communist
friends were to have their own way.
Therefore, we have to find ways and
means to see how we can possibly
get on with this bureaucracy and
gain the best possible results from
them. Let us learn something from
Russia and something more from
China, because it is all bureaucracy
and no Ministers there. Their bureau-
cracy has delivered the goods at
least to the degree that these twao
great countries pose themselves
almost as a challenge to the biggest
hegemonistic power in the world.
How have they risen to such stre-
ngth? It is because they are playing
their role In a patriotic manner.
When Stalin was mobilising the peo-
ple against Haitler, it was their bureau-
cracy which stood by him. O cour-
se, the peasants and workers also
worked with him. But peasants and
workers are like our own masses.
But the bureaucracy is a different
thing. Itisa terrific element, poli-
tical element, a new element which-
has gained a tremendous lot of
power. Therefore, it is to that burea-
ucracy that I address myself on
behall of my party and if I may
have the privilege of speaking on
behalf of the whole House also. 1
would like to appeal to the bureau-
cracy to play fair with us. [ would
like my Hon. friends also not to
try to interfere with burcaucracy,
I ne~d not say anything more.

But therc is one particular condi-
tion here surely. How are the bureau-
cracy going to be recruited ? How
are they being recruited ? Are there
no complaints that they are minded
in one particular social way and that
was the reason why whenever there
were any communal riots or atroci-
ties againt Harijans and minorities
so many of Members here from
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all sides of the House began to
complain against the manner in which
the police were behaving ? So, our
elders, the constitutional founders—I
happened to be only one of them;
there were so many of us, led by
Mahatma Gandhi from a distance
and directly led by Jawaharlal Nehru
Sardar Vallabhai Patel and Maulana
Azad—made a provision for special
reservation for Harijans, tribal people
and for backward classes. Recently
we have had an exhortation as well
4s a judgment, I think from the
Supreme Court, that these reserva-
tions must stay ; they have to be
respected, but at the same time
in any one particular year if there
are vacancies, not more than 50%
of those vacancies in the civil servi-
ces can be filled by candidates hailing
from these three great sectors of
society.

Then there was another achieve-
ment also made by two Harijan
Ministe-s, one on that side, onc on
this side, one alive, another dead.
They introduced the principle of
reservation in regard to promotion
also. My Hon. friend, Prof. Danda-
vate, had it to his credit, when he
was holding fort on behalf of the
Janata Party, that he stood up for
this principle of reservation in regard
to promotion also in the name of the
Janata Party as a whole. We stand
by that,

I come to our friends in regard
to elections. My friends have been
complaining that we have bcen
interfering in elections.  But there
are complaints in regard to West
Bengal that the voters list was
managed very badly.
revised.

Therefore, it should

(Interruptions)

When it pricks them, what shall
I do? (Interruptions)

MR. CHAIRMAN ; Whenever
something is said about West Bengal,
why do you get up?
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PROF. N. G. RANGA: Ido not
mean to say that the other parties
had not misbehaved. At several
times on several occasions, they did.
But they are improving. They stood
the criticism. They did not grum-
ble and grouse in this manner.
Now, we want the voters list to be
revised. How long can we go on
with this? There were occasions in
different parts of the country at
different times when votes were
rigged by feudalists, capitalists, com-
munists and communalists. Every-
body was to blame. 1 herefore, we
have got to take necessary steps to
strengthen the Election Commission.

There were proposals that it was
not cnough to have only one person
as the Election Commissioner and that
there should be two or three. What
happened ? Everybod asks for in-
crease in the number of Election
Commissioners so long as heis in
the opposition and when in Govern-
ment, no. When our Government
asked for it, they said that there
must be some reason behind it.
We did not question then. The
Election Commission has got to be
strengthened. It has got to be
impartial so much like Caesar’s wife,
as the Supreme Court is expected to
be. When are we going to improve
the functioning of the Election Com-
mission? I will leave it to both
sides of the House. Please put
your heads together, reach Some
kind of a consensus so that we
can have free, fair and truly demo-
cratic elections in our country. If we
have it, then we can say to ourselves
that we are democrats; otherwise,
we are only factionalists.

Sometime ago, there were two
terrible tragedies. My heart burnt
with agony. Assoon as I found a
paper before me—I happened to be
sitting by the side of the Prime
Minister—1said to her that if she
could find time, she should rush
there. She did this. She rushed.
Some of the people, not in our Party
but outside, found fault with her
that when the House is going on,
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why should she rush? But she
rushed, she sat with them, she cried
wita them and she felt for them.
From her agonised heart came the
expression which I praised; ‘Gone
are the days when these upper caste
people go on oppressing the down-
trodden people’. What an expression!
I would like my Hon. friends in the
opposition to join with me in approv-
ing this phrase, this cry, this challenge
to our out-moded, out-worn social
system. We are caste-ridden. We
are gradation minded people almost
to the inner most bit of our hearts.
We have got to shake ourselves from
the malaise. Mahatma Gandhi did
his best. Thrce times, he went on
fast—once for 21 days, second time,
limitless fast and agzain for 21 days.
He whipped us, the Congress people.
Each one of us had been whipped on
our backs.

We rushed into the villages, in
order to persuacle the caste Hindus
to open their wells, temples, every-
thing; we organised inter-caste
dinners and so on, like that. We
thought we are doing our duty; we
did our duty. But what we did
was not enough, is not enough even
now. This isa dragon with which
my friends, whenever and wherever
they were in power, they were not
able to come to grips. We are not
also able to come to grips, but we
are doing our best.

This is the leader, who has the
courage to throw a challenge to this
dreadful dragon of social oppression
that is prevailing in our country,
which has been going on all these
thousand of years. 1 want you all
to join in this; let us all work to-
gether: only then, we will be able to
fight castism. It will take quite a
long long time to disappear from
our country. There must be some-
thing else to take its place.

I do not know whether another
Buddha would be born, and when he
would be born once again for trans.
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forming Mahatma Gandhi’s teachings
into a live message, in order to free us,
rid us, from castism. But, till then, let
us all do this little bit, minimum bit
of rousing, not uplifting but rousing,
these harijans, the Scheduled Castes
and the Scheduled Tribes, from out
of their slumber, from their helpless-
ness, from their feeling of oppression
and suppression.

16.47 brs. /

[MR. SPEAKER in the Chuair]

The caste Hindu leaders in our
villages, cast-iron minded as they
are, they do not want these ordinary
folks to rise from their slumber,
from their misery. Because they fear
that they are going to rise, they are
opposed to Indiraji, they are opposed
to us, they are opposed to such of
you who are also revolutionary-
minded, socialist-minded, genuinely
Vivekananda-minded. We have to
fight these people, and itis to fight
these pecople 1 make this appeal in
the name of our Parliament, as well
as our Presidential Address.

Sir, it is easy to help these people,

to get their deserts. My Hon. friends

do not seem to give so much thought
to 1t, nor do they give so much value
for the small things that, under the
leadership of this lady, our Prime
Minister, millions and millions of
our social workers are carrying on
in more than five lakhs of our
villages, the work of giving small
patches of land, small house sites of
200, 300, 400 or 500 sq. yards of
small space, on which these harijans
can build their houses. Indeed it is a
big thing. 1 cannot convey to you
the immensity of satisfaction that I
derive, whenever I am asked to hand

over the pattas for the small house
sites.

There were villages in Tamil
Nadu—Hon. friend Shri Dhandapani
knows—where the local landlord used
to own the land, he would base the
house sites on which the harijans
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were building their houses and mo-
ment the landlord was in a fury, he
used to drive them out. They did
it in Marathwada. I went there along
with Shri Ram Lal, the present Chief
Minister of Himachal Pradesh. I
saw what these caste Hindu leaders
are capable of, what horrors these
caste Hindu leaders are capable of
perpetrating.

So, why blame our party, our
Government and Shrimati Indira
Gandhi, for having shown that
much of sympathy towards these
people, coming not only from Shri-
mati Indira Gandhi, not only from
the Prime Minister, but from all
those millions and millions of people
all over India, who voted for- all
these serried ranks of Congressmen
in our countiy...(Interruptions)
who voted in your constituencies
also, but with no effect. It is that
what you have to remember.

Sir, my friends seem to think that
Indira Gandhi has forgottenfarmers.
Can they possibly and truly believe
that ? 1 here was a iime when Pandit
Jawaharlal Nehru said, ‘Who can
forget the peasants in this House
while Ranga is fighting for them ?’
That is exactly the position even
today. 1 fought with Jawaharlal
Nehru Ji and I fought with her also,
1 go on fighting even now from with-
in my own party whenever anything
goes wrong so far as the peasants
are concerned in their dealings
with the Government. 1 can testify
that nobody can say that I am likely
to weaken in my stand for the
kisans. I can testiiy to the fact that
as soon as Indira Gandhi came back
again this time into power all of her
own accord, she changed the Ins-
trument of Instructions to the Agri-
cultural Prices Commission. I have
been complaining all this time that
the agricultural prices were not as
‘-much oriented towards the peasants
and towards the consumers. H!:rc
are these—her—instructions asking
them not to forget the prices which
out peasants have got to pay for
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fertilisers. The remunerative prices
which they have to get are going to
be for risk-taking, for credit and
various other things. In addition to
that, some incentives also have to be
given to them. Jsthat not good ?
Is it not a pro-peasant policy ? And
the sweetness of the puddingisin
the eating. They have given the
figures the other day. Over and
above the prices that have been
suggested by the Agricultural Prices
Commission, even according to these
instructions, the Government was
good enough, sensible enough, wise
enough to grant some more in
response to the cries of the
peasants, in response to the sug-
gestions made by the State Govern-
ments on behalf of the peasants.
I do not know whether my friends
from West Bengal or Kerala have
dissented from it, but I know for
afact that the Congress Govern-
ments asked for more and the Cen-
tral Government has given some-
thing more, not more than what the
State Governments have suggested,
but more than what the A.P.C. has
suggested. 1am not satisfied with
this also. 1 want one thing more,
and I have suggested it to her and
it is included in it and implicit in it,
and thatis that there should be a
minimum wage fixed and enforced.
[t is not enough to fix the minimum
wage for agricultural workers, but
it has got to be enforced. It is
there in our new charter of 20
points. Please read it. How can
there be a minimum wage for agri-
cultural workers unless there is mini-
mum price for the farmers ? After
all, the farmers have got to pay,
they can pay it only when they get
it and therefore, that minimum wage
has got to be taken into consider-
ation before fixing this minimum
price. But minimum wage has got
to be fixed but it is being fixed in
the States not too well, not too
readily, not satisfactorily, and that
is why she has been ‘whipping’ them.
If T canuse that word in a demo-
cratic manger, I am asking them
also, At one time there was only
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one kisan organisation, but now there
are a number of them, as many as
political parties. The more the
better. Let the kisans be organised
in every way. But rival camps are
also there. But after all, when it
comes to asking on their behalf,
can there be a kisan organisalion
which would not ask for a remuner-
ative price, a decent price, a -mini-
mum wage and a need-based minimum
wage for workers? | herefore, I wel-
come more of these kisans organi-
sations, and these kisan organisations
have asked for remunerative prices,
Indira Gandhi has agreed for it. Does
any one find fault with it ? 1 am
sure nobody weuld find fault with
it. There can be differences of view
in regard to the quantum of price
that may be fixed. You can default.
They can default. She willmake up
her mind. She will give it f{rom
where ? From the common pies.
She cannot get from the sky. Nor
can she get it from IMF, nor can
she get from the right or the left.
Never that way. It has to come from
what we produce in our own coun-
try. The more we produce, the
more we will be able to give for
our kisans and also for our workers
and that is my answer to my friends
who now come forward in some
strength in order to put up a special
fight for the kisans, from the Lok
Dal Group.

Working Classes there are. Some
of my friends the Communists—seem
to think that they bave got a mono-

"poly. Iam prepared to appreciate
that because I want more and more
people to be completely devoted
all the time for the welfare of
the working classes. We also are
for the working classes. Sardar
Vallabh Bhai Patel wanted them to
organise themselves. He led a way
in developing the Indian National
Trade Union Congress. To-day it
isin the hands of less responsible

but more enthusiastic younger
people. Therefore, they can move
and give glogans as my Hon. friends

do. Yet it 1s the Congress tradition
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to stand for the workers. When I
was there in the Swatantra Party, 1
used to see that my friends would
conced the rights of the woikers and
they were very keen about it. My
then leacer Rajaji wise and old as
he was and comrade as he was, with
all the top leacers of our own
National Congress of those days,
was always first in saying that
the workeis have got to be pro-
tected. Icarry that tradition also
into this common pool of the presént
day congress and Indirajiis all for
them. 7 herefore, please do not
deny the right of the Congress
people to try and speak for agricul-
tural labour, for industrial labour.
But let Communist leaders remem=
ber one thing. I would like to tell
one thing to my friends of the Com-
munist Party. ‘| he other day my
Hon. friend Shri Jyotirmoy Bosu
passed away. Idid not have the
chance of paying my tribute. 1
always admired him though 1 did
not agree with him. Many a time
1 used to chide him and he would
say “Guruji do not be angry, do not
be angry”. He was such a wonder-
ful man. He would abuse you as a
Parliamentarian. As a friend he
would embrace you. That was the
man Nobody said that he worked
for the Tobacco growers, jute
growers. What a champion he was
of the 1 obacco growers of Andhra,
of the jute growers of Bengal! But
they seem to think—all producers
are only workers and not growers ;
only proletariat but not peasants
because Marxism have led them the
wrong way. Peasants there are,
agricultural workers there are—these
people are not proletariat. They
are not proletariat -minded. Had
they been only proletariat minded,
my Hon. friend would have been
on this side. No, they are the true
working class in this country ; they
are toilers in this countr

They are toilers and they want toilers
party. Fortunately for us this Congress
has now grown to be toilers party.

1 ﬁron.
j g

_1batis why the other day my

friends were not miﬁl to

¥ e
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where Indiraji had gone on the back
of elephant and waded through
knee deep water where Harijans
were done to death.

The other day 1 welcom-
ed the new phenomena, I
welcomed the development, although
the newspapers were ridiculing them.
I do not ridicule them. I appreciate
the gesture that my Hon. friends,
the opposition leaders, have made.
Though they were differing from
each other 1n politics, though they
have not yet made up their mind
to come together, yet they want to
demonstrate their sympathy together
for the Harijan sufferers.

17 hrs.

That is the way in which we
have to move in our democracy.
If we move in that way, then we
will be able to rise those people.
Why do people say so ? 7Today, if
you go anywhere you like, even in
your own constituency, there
would be Harijans, therc would be
tribal people who will tell them
that it is Tndira Gandhiji who is in
their feeling. If you red this won<'er-
ful book here, brought together by
one of my very good friend who
was my colleague in the Rajya
Sabha, Shri Srikant Verma, you
will find “«“700 Days”. Take out
this ‘0’ and make it ‘5°. It would
read “750 Days”. 1 will tell you.
You will be enlightened; you
would also feel inspired and you
would begin to think that Indira
1s somebody whom you have never
known till now because of your
anger towards her. She is some-
body whom people canlove and poor
people can trust. That is why
lakhs, and lakhs of people flock to
ber., You mean tosay [ had
fallen in love with her. Surely, I
have the privilege of doing this
at my age because I am the Bhishma,
I argue. She is doing good work.
Let me tell you, sheis doing good
work.

SHRI ATAL BEHARI VAIJ-
PAYEE : Bhishma was on the side
of Kauravas.
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PROF. N. G. RANGA : Not on
the side of Kauravas, my dear
friend, 1 will tell you, I have
taken all the blows from them.
With that emphasis, 1 have come
over here. It is Bhishma who
invoked  Lor.! Krishna  when
Dharmji went to him. Bhishma
said that Sree Krishna only wanted
Bhishma to be his messenger in
conveying his  messageto the
Pandavas. And thatis the way I
am functioning my dear fiiend.

Those pcople who live in the
villages love her and trust her. Let
us not disturb this feeling. It isa
great asset for ourdemocracy. If you
want proletarian dictatorship or
tyranny, it is another matter. But
if you want real democracy, full-
democrocy  and living
demoecracy, this faith of the ordi-
naiy masses have ccme o develop
now as we used to have in those
days of Mahatma Ganchi should
not be Jisturbed. But they were
not  agricultural  workers, they
were not poor Kisans and they

bl.;odel!

were not then backward classes
and sche. uled castes and tribes.
They weie not then that much

awakened. They
bec awakened only
last 35 to 40 years. They were
the middle classes. I rise from
them. But today these people are
rising. So, let us make a com-
mon cause with this hope. Let us
cherish their faith and respect it.
I am saying this for these reasons.

have come to
during the

You would excuse me for ex-
pressing this feeling of unhappiness.
Whenever we mention our leader’s
name, I do not find that much of
affection or affectionate greeting as
onz would wish. After all, we are
in a democracy and that is Indian
democracy.. In India, we love our
people. We do not like hatreds
though hatreds are prevailing in
many quarters, in our hearts also
from timeto time. Thisis how I
think about it,
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Then, let us go abroad. My
Hon. friends seem to think that
they are the only anti-imperialists.
Yes, you were anti-imperialists. So
was 1. We all worked together
under the leadership of Mahatma
Gandhi. But today hegemonism
has come. Today, we have got to
make our choice. Which choicz
should we make? For 'a long time
we were in the opposition. My
Hon. friend Mr.Vajpayee and my-
self used to inveigh against non-
involvement. Mind you I was one
of the few persons —1should say, few
people—who had begun to moot the
idea of non-involvement in the begin-
ning. But after a time when I found
that Russia was not responding as
well as she should and Kenedy was
coming forward to help us, T began
to change my view, I began to say to
myself, “Why not befriend America?
Why depend upon Russia alone ?”
It said, “Oh! They are our comrades,
Indians are only our friends” during
the terrible Chinese invasion of our
country. After that, what has hap-
pened? A time came that my Hon.
friend, Shri Atal Bihari Vajpayee said
a thmg which enthused me, when I
was in my village. He said, “Here
is this Durga; she has achieved this.”
I loved him then

AN HON. MEMBER : Not
now !

PROF. N. G. RANGA. : She did
all that. Could she have done all
that if there had not been any Soviet
support for our country at that time,
at the time of crisis ? Is there any
one here with any sense of gratitude
to turn round and say, “Let go this
Soviet Russia’’. I am not prepared
to say that,

What about America? Why has
America gone this wrong way? What
I am saying now is not supposed to
be on behalf of the Congress because
I do not know whether it would be
diplomatic enough for me to say
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these things. I am not happy with
America. I have many friends in
America even now. I met Truman
in those days and asked for help.
Afterwards, he gave help.
I did it, not as a Minister, justas I
am speaking, only as the puny leader
of the poor kisans. Now, today they
have gone made. Democracy there
is not sensible. Bewarc. We do not
know how soon and when F-16 is
going to rain its fire. In one day,in
a few hours, one thousand crores
worth of rupees loss, damage, can be
done to this country. And even a
rupee we are grudging when it comes
to be given to our workers. Even
every hundred rupees we are grudg-
ing to our own Members of Parlia-
ment. The other day, when Mr.
Daga’s Bill came up in the House,
the poor Minister could not make
any commitment. We are so miserly.
Yet every rupee we want to save and
spend, somehow or other, on build-
ing our own installations.

I am all praise for our scientists.
My friends there also, when they
were in  power, were help-
ing our scientists. Much more so
now becausc there is a tradition
which has been associated with them.
She has taken a particular love for
them. So, she is giving money like
anything and developing various
aspects of our own scientific equip-
ment in our country. All this we
are builiing up. The President has
already given you an account of it.
1 he other day, the Prime Minister
herself made a statement in the
House. And yet there are evil forces
which go on suspecting some political
motive behind everything that we do.
This scientific exploration is a great
feat. In thosc days when Agastiya
Rishi used to move from area to
area across the hills in order to
fathom the secrets of nature and
Bhirgu was able to go across the
oceans, in the same manner today our
scientists have gone to the Antarctica
ocean. Should we not feel proud of
it ? 1 congratulated this Govern-
ment. Not that they deserve all this
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credit. But the country gets all this
credit. There also, they happen to
be the priests and, therefore, they
hand it over to us. It is our scien-
tists who have achieved it. While
we are achieving this thing, should
not there be an acclamation from the
other side of the Atlantic? It has not
come. Should it not be from the
eastern side of the Pacific? It has

not come. I feel unhappy aboy

We are building these atomic
plants. All the time, they suspect
that we are going to do something.
If we had not made that demonstra-
tion in Rajasthan desert at that time,
would i1t have been possible for
us to have confidence at all in
our scientists ?

We would not have believed. We
would have thought that the Prime
Minister and the other Ministers are
only wasting hundreds of crores of
rupees over nothing at all. Therc-
fore, they demonstrated our capa-
bility and that capability is not for
war. Did we ever go to war against
anybody at anytime even after becom-
ing free. Our Prime Minister made
it clear again and again that our
country, India, is the country which
has been aggressed and which has
been invaded. But we never com-
mitted aggression  against any
country.

When that move came, the ‘no
war pact’, what an offer it was, what
a pact it was! It is not something
novel. Pandit Jawaharlal Nehru
offered this solution long ago. But
at that time, curiously enongh, there
was no response! .I wonder how it
has again appeared on the scene.
Now we have got to give our thought
to this idea. We have liberal ideas.
But, they have gone much farther
than many of wus! We have
broader and more liberal ideas than
them. Therefore, we would be glad
about going much farther than
them. I encourage such ideas and
1 would be too happy to cherish
such ideas.
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I would like to be assured by
Amer_ica that their arms, their
supplies of armaments and weaponry
are not golng to be used against us,
our country. ls there any assurance
at all to this effect ? There is none
at all. On the other hand, the other
day one of the American top-ranking
spokesmen has said that this sup-
plies of armaments and weapons
of warfare is intended to ward off
threat from India! What more
blasphemy can there be ? What
blasphemy against the good back-
ground and peaceful history of this
sub-continent of ours! American
spokesmen have no qualms about
dubbing a  historically peaceful
nation like ours as aggressive. Only
American spokesmen are capable
of indulging in such blasphemy.
What type of statesmen they are ?
They deserve no respect in the
international arena. How can I be
expected to have any respect for
such people  ?... (Interruptions)
HowI wish I live longer to see
our country grow stronger and
stronger and our people to become
more and more prosperous and
happy and poverty to be dismissed
rom our country! Itisthe ardent
and pious wish of our Prime Minister.
The Prime Minister’s wish should be
fulfilled.

We must all strengthen the hands
of the Prime Minister in her efforts
towards this end. How can we
achieve all this ? You sec the
canopy of this terrible conflicts of
war. I am afraid. I his fear haunts
me every day. But, I love to live
fully every moment of my life I
desire to be happy. But every
moment of my life is fraught with
this terrible threat of war, to my
nation, a threat to my people, a
threat to all the backward people
and a threat to all the Scheduled
Castes and the Scheduled Tribes.

Our friends complain that there is
no solution for Assam. They are
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fed up with the issue. We invited
the cooperation of the Opposition

also. We did invite. But a solu--

tion to the problem is not in sight.
What are we to do ? They want
us to build a wall like the Chinese
wall. Our Prime Minister has begun
to take tentative steps in this direc-
tion. But there is obstruction and
opposition from the other end. In
view of this, should we not go slow?
Should we not be careful ? That
is what I am thinking,

Can weafford to quarrel with a

neighbour whose emergence into
independence we welcomed and
whom we helped in all possible ways
and at whose birth we played the
part of mid-wife ? Therefore, we
have to be patient with them.

And here are our youngmen in
Assam. For two long years, they
have gone on. Like all youngmen,
they do not stand by their stand.
They go on shifting their stand from
day to day.

Therefore, it is right for the Prime
Mainister whois not so young and who
has mature mind, to exercise some
patience with immature people and
the continuation of our discussions
and negotiations i1s a dcmonstration
of this fact.

Why do we want to a have minority.

Government in Assam? It is with a
view to make it strong. (Interruptions)
I will tell you that it is only witha
view to make it strong while we are
here in power.

My dear friends, it is only a
matter of practical politics and
practical politics demand that you
should stand by our Government
instead of yourself asking for a
few fishes and loaves within
that Government. That would not
be big enough for you. That would
be dignified on your part. Had you
never tasted power, there is reason
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for me to feel pity towards you. But
you had it and you have seen its
limitations. Therefore, it is best to
make the Central Government strong
as it is, to have its representatives
there, run the show and to help our
Government to give them a shot in
their arms, so that a solution to the
problem could be found. In fact,
a solution to the problem is in sight.
You are unable to see it. It is in
sight. When the problem is solved,
you would be wildered to see how
the problem is solved. That goes to
the credit of our Prime Minister.
There 1is, therefore, no need for us
to have any worry any hurry about
Assam.

About the minority government in
Kerala, West Bengal, and so on,1
will leave them to my friends ; they
will deal with the Communist
friends.

So, dear friends, my time is up.
Now1 wish only to say this. I
would like to havein the Opposi-
tion leaders who will function ina
ruly, in a peaceful, in a combatant
and yet cooperative manner, in the
manner in which Mr. Dandavate
does, sometimes my Hon. friends
Mr. Vajpayee, many a time Mr.
Parulekar does, Mr. Chitta Basu
Mr. Banaiwalla do. Let us respect
the rules, let us respect the SpeaKer.
He isfor us all. Just because he
has been chosen by us, I can assure
you, heis not going to remember
only the Party that has chosen him ;
he belongs to us all. I would
request you in all humility, I would
appeal to you, to try and cooperate
with this Government, with 1ndiraiji,
in this social revolution that it _is
her privilege to engineer and push
forward ; and let us hope that, in
years to come, we would be ablé to
achieve this  social revolution,
soctal equality among all the people
ﬁnd social justice for the downtrod-

en.
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St q¥o &o o W (TF fawelt) :
TYHT FIGH, AT U ST F gAY
T FeX v F aff quwan 5 &
fpaeY ata @i #g awarg | Afsa
§%9 TG § Wagg FEAT | S Isgla
oY %1 0T § TAFT F qHGT A ¥
fay @erguT g 1 Ingufa St & W
TS % 2@ 17 ar ged foed @Ay
¥, 1, 2 g ¥ 2w A F41 qafa gE
IR TF FIH AG WAD & TS g |
oIS & WA 7 gWwrd  &foargai
-

AT F qgA A gATS wfemEt
FT § ITF) g FIT F 94, A AT
wId ®4T &, 98 AT & | AN ATH AT
¥ g FT AT ATGIIRFATT AT H>-
argAT g gEqr §, 9% fA¥ aga wg
¥ T ® A%, IGF! JEHTT IAN gH
st § | a8 o | Qar § star fF g
F1fg% 91 |

g 9gd SWREF TE 4 §, A5 &
fad agi, ag gur a1 & 9717 Ffo7,
s & wAw & fad wk gaR gy e
F1 A o z@d fax feo mar 8, 98
q1d &9 U3E o, ¥ HY Fgr, AT &
It is not just a mere Catalogue of
some achievements of Government.
@ga Wk WOT | IgH AT qGT
AE-gEEHY, TR &, el y
s g &, Siat {5 uF a3 uw F Ug-
afa &1 wgdar wifga 4 |

g8 A6-AI% FfoTgar Wt W F
gy g g L m H o wel A
(o A egd wgl qadze w0 faw
A& gt wfadl Gl [ w7 A
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% & | @& ara-ary feg  wmEAT 9,
feg oo @, feg Afs § s
qFITAT FX TFd o, TAH FAWI A
faw g 1 zafad & ge a3 wxgafa
ST ®Y quTE AT § I CEF AJANGT
FHIAM E |

TN FIH GFET AR (&8 F7 G5
frarmar &1 & 3T & Sga: AN
ueeafg st & ugg A foagr af
IaFTH ®E AT ALY aEwAr #WyC T
D) qEIT g | wifq gg § Wi @H!
#1949 ga¥ & | TR T IJGT a1 AR
=i fager O 81 &1 gEaEr ¢
& fomar war § 1 fager e & Far gar
AT I fagd ara ¥ F41 gAT, SATErav
FHFAT IF <l &1 (Far qar §
gad @idl ag o9 fF gga Tagde
wiT oY, ga<r qiEf & oY, IEd A
¥ FgT gAT, gAA 34T AT, CAET UFE-
faw gad Agf § IO gedr 1 w@A
urhfae ag § fr fagsr @ e 7 a7
gAT, WIS 47 AT ATfRH HIX FiF §H
FIT FIA AT W@ & 7

J1fgT ], 9 ¥ T¥ gUF gl g |
gad fpadt awar @ @ &, mEar
T@EFr & 797 #71 §, fwadr grar g
ag gfFar § @Az qgdt faama gy
fogawr fo% Mg za § g1 &
g & 3 fafags gwex odT @Y
g § A7 fal & @mr 931 § Wi
foge s gg fafgas daeT &'
AT § qIAT A7 AT | THH HATAT
AT &1 CaH 9ga 997 g |

< fqag feey wig <t ar fadt a=
ffagA M afig 1 & avwa § &
g J&r fagid &1 aff B, «er
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faay &1 &, 2w & feafq & o=
awg wanwd w1 g1 A gafed g
Fg &I % g 9F, TiFea 1),
&% HeFT 9T Y Hfaw, s @
vsa # fagrmar g, 9g W« aF &G
fegr o #T sfcma o) @ @as
gfrar & zfagmm & fFlt @ ¥ ag)
fear 1

99 aF gAY @ AF g gri,
SUTAT WeEr A @1, g9 deramfmge
T gl, Wi W gH agT ¥ HA™r 9%
@re, gart 9w fred @ar =feg
FeT WYY, oMFEIT H gH #I sgAr
&, afeT Iat axs oF 9§ qiifea
TP €9 TS 9 7 & AL §)

Tl qeg fawet, &, @A A
gUTdr TIEd ¥, i@ 8, WA g,
forasr zeqizer 19 &, 999 gfq
gE & A1 ;TR AT wfq FEF
fod ga¥ q9 N A A §, BSA B
srataT ot &y w7y § e aqrs a3
§ f& &8 3T agm

wq a% 2d qg@r gl g, 99
aF garX qiE@ T Sq1ET Ag) g,
gH HY AT agq 7 A WG F, gER
F AT F QT @IAT ARATSAT § Saar
FT AT 741 WA qTAT g | F AT @i
ar quAr fasr @ &1 "9 "5E
frdrmr | gaferr st g3 S} fear
w@r g S SiEEaT 9T &g 8, &
e ¥ TgAHT 1 ISAT, &S fHAT,
W 2, 399§ W d9g9 & HIT
sregaa agAT =gy AT = el
¥, gak 3w &1 Hfawrwr AR,
graife qaddz gu a A, & qadds
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#Y foear 78 & w@r §, ¥ fafaeh
W% AT WL FrewTiee w fm
FT TG § WIT T {qA qrdf & fAear
3 (@1 § AfHA gt aade |, gAT
qref ¥ T IT A < Al A i fwar
§, fag 37 Teide g 3, AL TR,
# ge 798 faaR g, g 99 4@
ANt a® IqAT ) ogens ag, faadr
qgarg s |ifgd 4 |

17.24 hrs.

[SHrt Hart NATH MISRA in the
Chair)

affa g q1agE gATR W FT AW
aafed g@ qT A g g X
gawdl § fe o1 g # srewaw A
a&d 2, A amfs wfeg § g,
Fraal # o fgar &, soAy sEal H
HY GHETT E | AT AT §, SAHT A
WY e Star g, afE gER anags
W ag #9AT faragrd &1, 79 W&
faa awwar & |

zafqgd AR Wi FUS @ JAT AT
# a3 #g f5 19 ardi@ 1 9 TR
Fgl {5 3w ¥ arg v wifgd 13w &
sefegaa ueefomaiicw, foeelt §
gHIR 3T &7 Al 19 §, ag HioATE
T @ ge, feamy st qnfal &
B gu, waAtr sifa fasradt ¥ @
g T I HFedy WIT FR@E™ H,
fasl &1 amx «g) fear, =99 faam
# g a1q fadtr & arow &A@ & fag
T8l Fg @I g, § 79 feaz 1 faedt Y
fedz & 7 s W@ § W aw
feselt & F1% gear ¥ A& g forad
feeelt At Sqmerew fod 7 avg A6
¢, #feT @ 19 andier oY feweft g
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gl W Wi Exmerga faw W ge

LAl
- gRargw g fe faeeh A1 & fo
oY T¥ Fg IgAE AR G, YR
TeH g, Srgi AW #Y g *Y Afew
fagr, fad g% sgr fo 3 Agy &
gearg 2a &, fasa sy |

q W AT A Y FTH FIE 8
IAd 19 &7 AT fFATAAT | TH
fer FT ammaT AR T H B AfFA
WS J1a9qe 99 fad & FeEwaE |,
foeg Mifew faar 7o ], *gr fa geara
7EY g1, WX A gL 1 AR AW A 19
qari@ FY geaTd &1 JATE &« AT,
Fifs afwwr aara ag qwwar g ®
€9 AT QI & NISHFAT FT TEIGT g |

gh g fraww asg g f%
gH TF Al F1q9 a1 @ &, foad
afFar aa1d 1 Ffoazal &1 Jeel
qaTITT gY | 3YF §, TIFIR I FA
w1g | &7 Y @ § fFag wm avgA
21 feT AR sgAr g g5
FTHTT AT FTA T A1 f§ AT 71
dawiz ¥ ghfey arfefadsm faar
ST | TEH wHATar qa% & qvy, afwer
5ATE & @19, 9gT T AT g, Iq
g fwar sng gl afEer g
gumr Ofcarfes <& &, gwfaa &
MT-NG @I & | g8 TIFIT FT A9
i

g+ a9 faar %.ﬂ"ﬁ e W IM—

qTE HI§ FG Fg, 9& T &7 14
o 1 Ffew g & W s
#t fzargat Y ¥ & ¥ foag a9
FIq I3 IS4 |

gAR AU H SivHT agAr =A1fgy,

wuif & <o aff @ wwefi o # fewds
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facevsy &1 gEwTawaT 7E HIAT TIFAT |
gAIR A &1 T faeew §, @ifqma
gfaa &1 wam fawew & &% |reAn
w1 Ao faraw & afer g9 qoga
grar g—&r 9 wrg (Tw) A g
HH SIOT—Fgl e &1 TEq e,
wfa 41dy, § Y 9 (TA) gI ggan
H ATATET FX | TFAAS HT &H
TUST FT FTH AT, 717 23471 JfF
9g = IATA AF wIAAIET w1 ! AT
ag ¥t frg aun 7 @ 2w Y foufa
AT R 7 A AR A JTE i A7
UT AT & | g@ TG, =N qrervdr
qg ard Fed AT A2 | FAtAAr g &
AT ATSUAT §F gT9 WAES § dg 95
FHWAIT & | A% 3T UK AT F1 GUEQ
g, affq S S g #@ar &, 4§
Fgd o |

§ WH-AT% FgAr Tgar g i ow
avs gaik I &1 fafeRfe vaasa
s—4 fefagzer ag a€ g9 *%
W@ g—ar Hifmw & owr W@ O
gadr avw gmd wifgs i & Ty §
RIS STAT AT Frfasr F1 97 @ &
dEd avE gHIL W &) qrenfewa
efafadrs &1 ar=q &7 Fifera {F #7
ST IEY } | A gIATd § F4AT ¥ gEATH
W e I fgad 7 a1 ¥ 2w
W1 ®IE AT 9P qer g ? 9y
e W afwwr awm &1 foqar gwar
gar ? afswr s ¥ g Ay Y s
#1 fave & wifaq s<faar g b
FAIFOR W F g v qw &1 g
ar|E ST AN Agf awd, e
aeT FE T gAw AT @ gTe-
fefq?Y frax & g% ga aq &1 ww
At g e gaet s woar wifig,
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T A T FJUfge | W gw WiE-
W FY Ag) draN, aYgw W S
¥ wha ?

Fr ot faw fFar 59 oetadza
1 H oF QA ad AT ST FEAT
HTEAT £ | To THo FT T3 &, AT i
SARY qGIC | FHIT F  FARAGT
1 wuew fFar, Iaw F9 fFam, gg
T AT AT F19 g1 AfEHT TR g
#gar g & wiw Anit w1 arefas §
SUFT FTAIT AEY 74T | GNEHIT T FL
29 IBY &, Ir AR §, Fefeesgma
feea f1 sgmr g, afes mfaw &
fawm &1 fedswT A F J97 9%
gt gwr | zafag 3@ @1 ¥ @R
Fifw Fr =rfge | & awrd & @y
FgAT 9Tear § % qadde ag 7 gud
f& sea gy 9 F I frew <
fau—ag 1 I giT AN F oaw
frrm #3 gFar &, wifax g faaay
s &1 wegedt fRadaT are srefas
HT FHa! § '—HIT fFT AEET §F
&Y A% T I | TAT qGN B AT
g1 g & Tar & adY gwT & A
7 fegeaa ¥ §ar ) zad fEq ogg
e g f5 gigfas ;v =rfaeze s<@
& faq 2 # Faar 1 s F1 gheaT
fear s 1 U W T ATHET
dar ®weT  9er  fF STEASs @
gl 9% A W@ W1 QR
R RIEA Faw, o TEd g,
g WG F ®F § FH T T

“HYC & win A § aaAde ¥ froag
AWAR AT G CF gIE TG FHN

aarq foe & g8 aagd & qAIER &,

FB 3T A WET & @, 39 wife-
¢ yw tveurfefiwew g six
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99 g€ qEaY SR F FH @
AT TEAT | W9 TR ¥ W
fafredt qwm qow 99 & S @
g1 afms wgad #r fariee &
uaifd arEds & [W\@T wY TG )
ey EfF @g #r wigds  a@mr &,
fret ot st & agr Y, F1IT A
g1 &1, iE-ZA AT FT q@T A
U g A & fF @ avgEx we<
W R qIg A UF  FAST gWl ARy
AR g fefrzae ¥ fefgar da@ =Y
AT gAT F1fge | wraw 20 @rgeE
wrmm # Fg7 fE 90 FegAx qane
F1 agig ¥ 1 ¥y fazarg § 5 oo gw
avg FI A WY FAW  HI IT W
IATT T &I &F G&%d ¢ | &9 AT g
gFd & a0 FF § FH &F Al GHFd Q)
¥ | TEAHE Y FreHle @ gEw A
I3 =1fgu arfe T F1 AF F
St 99 A 9% 9gwar =g AR
98T @F | 9g WY ATAHE  FT AT
g

wa § faest &1 ara swiar ag)
FIAT  ATGAT | TASTFE  FT 1@ FT
gaArA AR A TR T |
afeT gg I7 & araw aar  Farfeaeq
sifad & ag osfae fear arfs
qQRAET F A T NATH gFIrHeNA
Fuel 7 faoet § T1gdF § Wy wHY
#r 4 arf grggude—ag a% 9 faar
qr a1f iz | g A0 uw 2
I &1 & Mo Frasat o # aee
wifse, gawsia 1 Agq sifag,
F QUATIING F1 73T MG, TeRT
# #gz Afag o wERT ® F9
17 & f9g OF J9a1 ¥ W G

mﬁwunﬁmm//’



477 President’s

2w ¥ W7 O WIET FT FId waEy
wieft € 1 wgrfadty ww gfessm &t
q1a sy § 1 i) 9% oW g, TE
gaR @g F fau ama AT WA
AT g7 9T qg Fgd g (B
T8t gAr =ifgg . srfge s g§,
@iggy & faw # FT W §
f argge & TFT YA AW
fomrant et oY fReY & adt gorr, #1E
@ AT Agl g§, SR AHT AT
fear | ag #YE g% st wfaw aréf g
FIA G §. IR FAT Jg & FAT & (%
gfraraf qe gaar g1 ! wifgrara g f=
Fg! AT €7 IFT T gAar fHEr a%
2YaT § &Y ag 19 gury fa@ars endr
2 | @t 99 guit fasms A s
gL W g ¥ ATUw g | wT W

Zq AR faars geaare #3157 §1

Iad Yy gASAT FIA q(A@1 K AT
1% gak ofq gaadf &1 @ g g
a&al | 9TC F1§ warfesue Tqsq ar
usTfaade ras agf g ar fgT g
fF ge#1T & fasis & g T
gHar & | HT "G TU € fF 95 0F
qReT AEr g S iR g g
gq AT AC, GATX THIT F AW
wg, zgX @ A g gfea 9
ugifadts &1 QFAT =1fgy, 99 F1 I§
g afrs g & Far gH fasmaa
AT FIRT | #4799 ThT AW w0
Xqrat w1 S g war aar v fqT
Fwd\ FT gA ag AT, FAT IA 9T g
#E Nfafesw gfen AT wfgd?
FRETAH T E, TS| TE

arge, gfcoml & Aar, $gd § 9gi g
I @Y ¥ AIHT AT T 7 FIG! AT
& Wy wew wfeg 9991, W9 UN-TF
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arE ®qaT g9 & afg; @ @
A9 & qrF aga J4ar §, FAT AR
FAge F & qrfae | FfFT Igiv T4
Fgl {5 | T I9-]9 AT AT
fearg ga ®Frama 2 a1, g9 g *Y
qETE-991q gL 74T 27 | 9IS,
g gfewdt & g ¥ arg qAfafera
Ziew F3A Y a19 F WA AL w;@;
arg 7 difafeder vagcamga
qATAT WYX FAT ATT g G ToE
qIq Y, ATTIAT ST qGT ¥ Ale WY
o0 a1 gegiv Fg f& |7 gqifear &
famsz =@ &1 &wAr =rfgg) oW
qET A=) AT9 FE | ST I wwEy
qT FEr H Iq AsG! wEAr | A
gfearaY 9T ®E Frwar g sra ax
gk Fg Wi guva & fewaar
AYET & T AEIT &1 T T 1 SE
FIE I gr oma, W@ fre s @
Fgd & % OF A1 AI&T 57 741, TFY
A1 W ST AT FF § TF AT QYT
o1 AT | A fags] g6 FgT 91, O
SE FTET HATS &1 A7 9 @ OF Aaqv
T ST AT TF 9 G AE1 & fFT aar
& AT ST WY qref F, IR g
Fgl fo oa grart faa @13 0 W
Fgr o ¥ @ #z9 @ 5 garr
T §, HT gH IA AN, T 4T
Y gfegr et & IS § 1 wI w9
ST @, & aga SArASTd &, aveng
4, fea %Y agws A wgar AgaT g %
g8 FT v AfEy ? v wiaAr e

arfigr ?

TH! I FHAT AT Y AT § L
wAA WAE g A §, g A}
T FHET § &7 g § g
faeqra & dwgwfsn & | afwq ga
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[#T T=ro Fe udo wiq]
W ST F OFAT OFTH OFA g7
ATAT WEFTA FT FTH &I ¢ 41 397
Q@ g7 ag # ad wzarfE gamy
TU A ST AAT | AR T 1 7Y
qHS I J1T T AE W7 &Y 979
¥ a4\ F J1g 51% faega 99 @
TG | AT SART WET WTE HIE
fasrag agl, #Y¢ ara adi

HTOHT IAST & g v gH A
g gRiY | OF ard g a1e "y qE
AT JAar e g § oY a7 qraw #
A & UF JIT Q7 F9qT TS F 0F
AT AW I G & qAl IR S fE
ST qrEY OF Adt A gAga g S
gAY I AT § | WU FETH A
& II§ TARA F qifeT § T @i @
¥ 9 wgrfF amar &% g o Tar
q3AT gART §, QIga I g afFa
gftsw ag ¥ & sa&r @aw ga1 d
#AR YT ATGAR FT U A FT
faar & a4t A3+ g9gT F1 1 21 FT
a9 g A €, gET § omaw # &Y
foraT TQAT 9%AT & | FAAT ST FH IEF
g, & @ 997 &9 IW A1 § AfwA gw
aqat 9T g fovar w@d €1 (ewaen)
# 9g #g W ¢ (& M9 qae & fang
whar FIXQ ; gH IEY gt grir afew
uwal & faow gox gwdr #1€ wag
qrfge @ SuF fag gw qa g g%
a1t § f& 91q ga&r ggaa 9 a7 o
¥ uF ora 997 97 fF oq gog # ¥
ASA TR & qT TF ATT I8 ¥ sAay
gfrq et &1 qedIX fean 3ar &
@Y ASIT A 9 AT ATAAT | §H AE
¥ F foRT gHzar @ ST F | 9T THAT
w3, g gair ot AfwT gF gwerE
vEgFgnIsaiy s faw aq @
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wfew arEf #71 g39 oF Q3 g @,
IHT TG & AN FT (AT TF qQE
glar &, AT WOSIIT F TF 759
THS F 2T B TELA§ | AT FT gAA
g=gr g1 =@ifgn, Afsw wig @
gfadt & a7 R oREfem FR @ E
Ry § 9 gEEE Qo § 9T #
waad a1 g9 ¥ Arar g, afsw g
ST U E feF-TaaTETEIT H 0 & 9T &
71T &1 gHw faar § W wA9
firzar 8, TSz &1 gasr frear & 1 s
s ¥ afag sk gfer oo &
It | U few-ura @S wa
Fifed |

TAT MR T AqT A—RIIqT Y A
sqTIH || F1 g1 4T | H o @ gEaey
4 & w3 FIAT AIZAT g1 IRIA
wsg! a1d wEr &, § ar fas Yg T
F1gaT § o sy |y, 9% € Fr 4H
wfwer g g 1 s gwrw faceq & s
¥ sqlmar i gga wed g 1 g
Fragfeq Aqrftdr g | sgQmdr ¥
gAR 2 & 9gd w53 519 {57 €, 9w
4 dga wegemey wifsas g g
faegid z& 2 &t gAY & qw=n
ferar & 1 =77 ST ¥ AgAE ¥ FAF
W oe W OAAETF AN g gard
THIFST & §FATAee T AIRRaS & gra
9 gt & | ger o =ifgy dfea &
d@ar § [ g U@ a@E@ &
w & 5 gy frdr grgdt s 18
A FHET g Qv g gENE ‘A @
A | 39 F1 gdrge gAfewe gar
I ST A geaaa AT & Fag ama
& @Y agl FYIWE v @
qaqa & fd sg g g1 AfeT Sww

/W & AR AR NACT T TR
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gaT &\ § oF grgy ¥ AT S @
a1, IV HgT —3F A §, AN ST |
& Fgr—afera ag § fF o i
I a1 g § A gd
qfadifara=r § | <EA FEr —wT
SAQT FT AT SATRTAIC & FZd ¢ |
¥ Fgr—gT @ quEEATEr I
g, 89 # {5 &\ are g O &
qE ST & 1 gafad @onfas § fF
g9 39 &I I1q FT | gH Tg1 @I Y
T FFT IA F qrE ST £ ar S
“q’ F T FIT §—ag Uy AT
g1 ST F Fifgw FAT =ifgy fw
qrfefea-a § Yeafg &

gAY X ZFArfasa geaig-
UeZ g dgd SATET FT T @Y g A
gar fay, afeF o & fa7 a9 ¥
AT | G AFHIG gAT FT a1 S
T “mazrafewr” At aga gy S
& f9% fwmar @t gav & arfaar saar
asiy ;T IFT J FZ¥ FoAY | araAy
A AT AT A a1

st stew fagrQt arsaay & arean

ey qEY qATar g |

5t gFo o UHo WAT : T faqdd
UHIadeyd § 9 Waw gAR T8l
afer g F gy &, @R e F §
SIS AT F1 gfadt F7 I8 g,
afsd g A gRA # W aga
Jed g1 WA gt 9T Fy fasdl
w w9 avwg fv g w3 g &
faa® oF A uadlsmA (o ) 9
q97 g | & IaF A &1 &GEF FL@AT
g, #I g F3ar g fF Iay gm
a N F drg-grg fearal w1 oS
&% FEEAGT TEY wTar §, @18 A ¥
feeet ¥, 39 ®) G AT W o
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TfeT A9 & 37 93 W ag faw L 10|
fwar siraam |

REF AT W gD FE wAA,
FE FHlerd av 2, faad ag gar s
w1 @ifww & owT @ g fe oar
fealdsr &1 wawe &9 @1, gat-
qifaser ddg #3 gl, HlIrgq &Y
w1 77 gur fag ad Y aqra &
f& #dt oF grse vearsd wAA
Hfaaz &1 a41 3 |

qifafesa ©fafedr & 7.3 & fas
fear srar g fF zak T g
Nfafess wEfafad G341 § 2a,
WA I @ & ? us safes #g
WA, I have respect for him.
He is a colleague and friend
of mine. Z®T FrAILr 93 F1 Far
g g W@l & A Fgr—yAT @)
7T AT i 1) SRR Fgr—
FAl UF ST F, b w4t ga3 wsa F
w1 fafreze gz o ow@r g, ar-
fese gazr <s e azar s §,
JaAT 3w faar | % wgr—Iqrs §r
¥ <% fafqees i & At @ & ae
g W 1T & | AfFT 5w Ay Fifag
fe dfafesa ©2@fadt gv3a ¥
gragi e, AFgmazarZfe sa &
w9 0F dl g faadt aig @ uss
gTal g | 8 difalzsa dred &, s
Fgd o (& sfaar mdr st &Y qrga-
®ET FY9 AT F FgA7 Argar g
fF M aAy § 5 glfa it oy
®T AAT §, WAL AW 7 a1 7Y faar
grar, @ & f& gET & &7 s |
# ag &Y sgar & wad g ag Aqr
T8 & @8 A1 &, wey A &, fawA

IW W 9 A qq § W qgt
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[5 uHo Fo TAe W |

T greg ¥ 43 &, afeT Jgaw wew
Jw &1 gz gar g, faw =i
g 30 § 1A A% ;T IAST awg
¥ & o v ¥ Nfafera dfaafad) §

ogq &Y 1T F@r AL | AT ST,
QU 7 ot F WOV F ArSE FI
@1q JFC T gravg ¥ AEd K
7% | TRy g% 2w faar fv ag faaan
ga-dsdfad &1 w19 FY AGW &
saT § wgar Sifge fF ag a9q g
WEIeH gg @1 wifigg fF g
we-fe, ufwar §, gAg #F A< gfman
¥ fagquze gar §, S® gard foea-
gy F41 £ 1 Fur garqy foEnard fad
QAT T Q@ & fau g, afeeaE &
RAedr FE &I g, AfHT e A
Fgr a1 fF a-aredaz @ ara g,
afFT go goar @ i:%"ﬁ/gmft
faederd aifrg #Y 9w &1 agiTeT
F1 faw fear sar & f& s are §
M 1982 7 gfqar & fas 60 arg
AT ST | qg ATd TR HE@arq A
rae) & Wz a3-a3 @ ¥ FA 2
€9 awh gf7d4l A SN 427 IqQ I3 §
fo aver &r qamar fF agr Avar gwr
ufaar @ s gl gFdr &, gHR e
gz |7 gFar §, gfaar 7 g aady § )
gard) fsenardr wqdr axw g, qfaar
F IIF g, TFATQT AT T g
g, M § AT FY qCH g AT WA
ETFI &1 GTE g | AT gga §

WTSY-HIIY TTAATT gt g § |

& % AT HIX FZAT T1ZAT § ) WY
e A oF w1 @ g$ AY, Siaadey
R W1 WA AA-QATER R @
% AT ¥ Fgr or—
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- “India, we used to ask whereare
you. We are glad that you have
come back and your voice is
listened.”

One of the most important leaders
of the non-aligned world said this.

g AT WIS gfaar ¥ ey
ST & W9 W @ifd, gard
fasaardt gt &7 fre gfmar oix
S & g9 I9 <] &, wfTizar g,
gfewet §, Far gardt faeard girrs

- # foeet #T w1 sarar g dar

FAT &, gEEdl &1 frar #1 9R
SATET gEEd dEr &TAr 2, WY F1
TSFI FT WX AT grAA @qq
FET § | GART AT A998 ¢, gAR
aE 9T ’A@ifET 8, gardr Afvar
wedl &, wey a1 &, wdshgT §
W E, AfFT IeT R gF gag orsay
TIIAT FT L FH ¥ FH QR ary @)
gt § ga feewrd & wa ard,
feggrafat 1 yo @13, ferzgs &
afsT &1 Tar #19 T FT fag
W A faw w0 §1 wsdg
UFAT AT T, Yerdl § G2y 717,
qI9 ®Q@ aF adF ¥, @wifq @,
urandl &, arfafer-a # ar R
HI% YogT 78! § o gfoear & HYAT
AT ¢ 18M5a F wgw W
SEUNECUBNR o U A S
Agf @Far §, &% faxr T8
qHAT §, QAT AR aga wwEa @
AT FATE AT AR qIq fyer
FL T F A 3fvear F1 wgae Ak
ST AR § a6 §—3@ A g
NEIC -

# wgrar f5 & qo fede o fesal)
® amT afl wgar . AfFT U
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off et & wfr g H gy A
wr § 5 ot QAfead=z s
g 9% @M &) arfasmr wfawe ffo
W | SARI ATGH  GET—RTARIAT
gfaFrz @t «Nwdt gfew aidt sa
1977 & 2 g% f, gmd ae&w a3
afysre 2 fre 3, FIfFw sg g9
ngied wg 91 ag feam @ FT D
7€ 1 & g7 oF [T FHT N
Wi & faar o7 SR SEr—- A, A,
fgax o, @, & 3T SR | A
ga7 7 gfusFk fag A sAa i g&
#X feqr, 99 for & 7@ faem &1 @i
FLIQ &1 14 @ AN FT, |18 25
aq g8y, gfrew At | @ wifas
gar fegr ) fog gwg go grR I,
qra ey St FT WG UHATAT HETT A
g1 a1, 39 g § WY gH q-alzmdz
FTEAANT ¥ 0F-UF QT @ F sira
FLHW J--gg arq & 1977 &1 Fg @I

¢ T g f gOF g F §, 39A
WY g9 TAFRT IF AN |

gAFT qief ¥ 99 aw Far A7 %
gH dog 299 g AN | TGN A4
fear a1 wfwa gy &g 91 fwgw
@A LA | AT AITAST (T =M3-
sgee A8l A1, AfHT AR WA -
FI5egEE a1 ¥ §g G I qF, 9 &
gAY @R A ax fFar & 5 =
qT ¥ Yoq 24g fafgasr gar FT oFdr-
T 3@ § agw {zarsg, afeT s
wod FrEd &1 UF g9 6 qU AdY
. fwar | gaar ) 7Y, ga¥ garfsar St
A Yachafag § gw €19 0T N FA
¥ fau o &7 g 41, IAIF 9
wg Ag @ | AN FgH 1 HIAT AG §
fF g Fgdr WX F9d § % §
wiw Nfaferm & genfady afl FRdr )
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T gedl & grg Ieggfa oY &
WISW T FAAT FIGT § |

MR. CHAIRMAN Motion

moved :

“That an Address be presented to
the President in the following

"terms;—

‘That the Members of Lok Sabha
assembled in this session are deeply
grateful to the President for the
Address which he has been pleased
to deliver to both Houses of Par-
liament assembled together on the
18th February 19¢2.”

Hon. Members present in the
House, whose amendments to the
Motion of | hanks have been circu-
lated, may, if they desire to move
their amendments, send slips to the

Table upto 6 p. m. to-day indica-

ting the serial numbers of the
amendments they would like to
move. Those amendments only will
be treated as moved.

A list showing the serial numbers
of amendments treated as moved
will be put up on the Notice Board
shortly. In case any Member finds
any discrepancy in the list, he may
kindly bring it to the notice of the
Officer at the Table without delay.

SHRI RAM JETHAMALANI
(Bombay North .West) : Mr.
Chairman, Sir, the ruling partly

could not have fielded two better
speakers in support of the Motion
of Thanks to the President. Prof.
Ranga himself claimed that he had
been very eloquent once upon a
time, and he has moved millions.
I would straightway concede that
claim of his; whether he moved
millions or not, certainly, he moved
me. And | think I should pay the
same compliment to Mr. Bhagat.

Today, 1 will not concentrate upon
the debatable and controversial parts
| SRS
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of their speeches. I will first con-
centrate on the elements of states-
manship which both of them have
displayed. I am very glad that both
ol them made an appeal that a time
has come for buil.ing bridges of
friendship and understanding, bet-
ween the ruling party on the one
side, and the Opposition groups on
the other. And Prof. Ranga made
a very passionate appeal for cooper-
ation with the Government. 1 shall
deal with this first. On behalf of
my party, on behalf of myself and
perhaps on behalf of all sensible and
honest people in this countiy, Iam
willing to say that the Prime
Minister and her Government
deserve cooperation.

We know that the problem of the
country are colossal; we know that
the industry which she puts infor
the solution of those problems is
boundless; we alsy Kncw that her

fatique is almost unbearable. We
sympathise with ail that. But 1
hope in the same spiiit in which we

are willing to offer cooperation my
two distinguisien ivdeids will listen
tothe canditicnsy ond once those
conditions are satisfied, they should
have no Jdoubc whatsoever that the
cooperation shall be sincere, uncon-
ditional and almost embarrassing to
them.

We are worried about a few prob-
lems in this country; and wunless
those problems: are solved in a
manner in which all decent people
want those problems to be solved, I
think the offer of the cooperation
and the demand of cpoperation are
a bit unreal. First of all, for the
last two years, almost ever since ‘this
Government has come into power,
there have been insidious threats to
the constitution of this country to
its freedom and democracy, to the
basic features of India’s political
system. The first condition which I

ﬁq.\k wish to put as a condition of our

\ _(s;_r_lg;re Cooperation is that the
OVernment must remove doubts,

put an end to all ambiguities, This
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controversy - which is being sedulo-
usly sustained, nurtured, instigated,
discussed the Presidential form 'of
Government versus the Parliamen=
tary form of Government, the
Kashevanand Bharati Judgment of
the Supreme Court, that the Consti-
tuent Assembly or the Parliament
of India has the power to alter the
basic features of India’s Constitu-
tion—all this must be made a matter
of the past. Tell us forthrightly and
honestly that you willlive by the
Parliamentary form of Government
and you will live by the Constitution
with its present basic feature;
and the first condition of cooperation
would have been satisfied. The
basic feature of India’s Constitution
is the supremacy of the judiciary.
A lot has been done to denigrate the
judiciary;a lot has been done to
interfere with 1ts independence and
integrity. The moment you ask for
our cooperation, we tell you please
restore the tradition of the past in the
matter of judicial appointments and
transfer of judges. After all itis
your party Government, through its
Law Minister, in 1962-63, on the
Floor of this House, had said that
no judge shall be appointed unless he
is found satisfactory by the judiciary
and no judge shall ever be transfer-
red against his wishes. You might
have succeeded in a litigation in the
Supreme Court on the letter of the
Constitution, but the spirit of the
Constitution has been killed. Res-
tore the spirit and tell us that you
have no inténtion to interfere with
the character of the judiciary and
that you want honest and upright
judges in this country; and we shall
extend to you the cooperation you
want.

Now the third condition. There
are insiclous attacks upon the system
of the Press. Only the other day;
the Prime Minister made a statement
that the Press in this country is
functioning as the opposition
of this country. If I am proud
of the Fress of this Country, I am
proud of it because it can stand up to
the insolence of power it can stand up
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to the corruption of power and is
able to speak its mind and
call spade a spade. This is of course,
not even true of the entire Press,
but there is at least the valient
section of the Press which is carry-
ing on its duty; and itshall be a
very sad day for democracy in
this country if the Press stopped
being the opposition, and the
Prime Minister should back the
Press for being the opposition and
not ciiticise and attack the Press
precisely for that activity which
makes the Press something terribly
precious to us.

The fourth  condition is : please
stop the regime of sycophancy in
this country. Democracy means
the equality of all. The Prime
Minister and the lowest in the coun-
try are all equals. Stop this per-
sonality cult which is being sedulo-
usly nurtured, fostered  and
maintained.

If I were the Prime Minister of
this country and if one of my Chief
Ministers said that the Prime Minis-
ter 1S a God,1 will have that Chief
Minister dismissed, precisely for
making that stupid statement. But
when the Chief Minister of Maha-
rashtra, the new find of the ruling
Party only the other day said that
the Prime Minister is the Goddess,
the Goddess at least should have
protested against it and snubbed
her Chief Minister. This person-
ality cult must go and if the
Prime Minister today finds the
problems of the country insoluble
it is because she has inculcated the
personality cult; it is because she
has dwarfed the personality of all
those who should help and assist
her. Incountry where the ruling
Party still accepts the thesis that the
Prime Minister and the nation are
indistinguishable, democracy can-
not work at all. Democracy
means the form of government in
which the greatest good of the grea-
test number is vigorously and hon-
estly pursued. If there is a ruling
Party which believes that the grea-

PHALGUNA 4, 1903 (SAKA)

Address (M) 490

test number is number one and the
number one is the Prime Minister
of the country, democracy will never
flourish in this country. Please stop
this cult and you will have our coope-
ration.

And, lastly, when you want the
Opposition’s cooperation you surely
do not want our cooperation in
maintaining the ¢esspools of corrup-
tion that have infested the body
politic. Only the other day on the
floor of this House I talked about
the corruption of a Chiel Minister,
and | was nearly assaulted on the
floor of this House—not that I
mind being ascaulted by my
Hon. friends on the other side be-
cause alter all they have also to
satisfy the cravings of their inner
self—but if the Opposition has any
meaningful role to play and you
want the cooperation of the Oppo-
sition surely, you should listen to the
voice of sanity and reason which
comes from the Opposition and not
call them names and certainly not
assault them and make a mockery
of the democratic system. We are
prepared to offer our friendly co-
operation. Prof. Ranga will be
delighted to know—because he is
one of those that when 1 have some-
thing very strong in my mind, about
which I feel very strongly to express

it to somebody on the 7reasury
Benches,— I find him out and open
my innermost heart to him. I hope

this does not embarrass him 1 am
not letting out a secret; Only the
other day 1 wrote to the Prime
Minister, a personal letter. I wrote
a letter because I was full with a
feeling of anguish. My friends
opposite will ridicule the mement I
say that I had a fecling of anguish.
I wrote to her to remind her of that
fateful day when her distinguished
father died. We had differences of
opinion with her father—at least I
had some personally because there
were some aspects of his political life
which 1 did not approve of. When
he died there was nol one member
of my family, voung or old, who for
48 hours did not take any fgood or
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water because we felt that our father
had died! And ] wrote to her, “why
do you not please establish that
kind of relationship of affection and
understanding with the Opposition ?”’
Our differences—political differences-
will always be there in democracy
but 1 wrote to her to see that these
differences of a democracy do not
disturb our friendship and affection.
1t is matter of regret that she reiused
even to acknowledge that letter!
And our Professor Ranga when he
talks in public about co-operation, 1
some times feel that it is all a myth—
but because I have to much respect for
Professor Ranga to think like that—
a suspicion is inevitable. We offer
co-operation to the Prime Minister
but the Prime Minister is not willing
to meet us. I wroteto her about
Mr. Antulay, and asked her to call

me. | wroteto her at a time when
the storm had not broken out. But
she refused even to meet me. She

refused to meet me because when
she meets me face to face in my eyes
she will find the mirror in which
she will discover her unflattering
picture, and that 15 a risk which she
will not take, because our co-opera-
tion will not be the co-operation of
sycophants, it will not be the coope-
ration of flatterers. We will tell
her the plain truth and how honest-
ly and how competently to solve
the problems in_the country.

Having dealt with this, let me

deal with the President’s Address.

I am unable to support the motion
of thanks to the President. If it was
a motion of sympathy for the
President, I would support it, be-
causeit must have been a very ago-

nising task/
18 hrs.

MR. CHAIRMAN :1I would like
to know how long you will take to
conclude your speech.

SHRI RAM JETHMALANI :
As long as you ¢an allow, about 10
to 15 minutes. I do not want to
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say so many harsh things today
because Mr. Ranga and Mr. Bhagat
have queered the pitch. 1 said the
President needs to be sympathised
with. We know that after all, these
are not the personal views of the
Presicent. He has to go through
this anguish as a sort of an occupa-
tional hazard. 1 can summarise
my criticism of this document.
| his decument uses lies for the past,
it uses deception for the future and
ior the present, it maintains a stu-
died and criminal silence. This is
the summaiy of my criticism, which
I wish now to elaborate.

The President in his speech, in the
last paragraph, has talked of some-
thing which perhaps is truth. He
says :

“Fortunately, we are a natioh
imbued with a sense of purpose.
Our people have also shown
commendable capacity to rally to-
gether in momenis of challenge.”

If this nationdid not have an origi-
nal purpose, an original impulse,
which those great galaxy of statesmen
those honest founding fathers of the
Indian Republic, set forth, this nation
would have perished long ago. But
it is depressing that somewhere along
the course of the last thirty years,
that national purpose has somehnw
been lost. [ do not perceive that
national purpose any longer, because
I find that the national purpose has
got substituted by the personal,
party, political and dynastic purpo-
ses of some individuals and groups
in this country. 7That is what has
got to be rid of: One is almost
reminded of what Bhagavat Gita
says :

“When man ponders over the
objects of sense, there grows attrac-

tion. From attraction grows
desire. Desire flames to fierce
passion. Passion breeds reckless-

ness, till the memory, all betrayed
lets noble purpose go and saps
the mind, till hman, mind and
purpose are all undone.”
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Man, mind and purpose are all
undone in this country, because the
ruling party, Prof. Ranga, Mr Bhagat
and this miserable document do not
take note of that canker of corrup-
tion which hasovertaken this coun-
try from the highest to the lowest
level. In view of at least the recent
disclosures all over the country—
disclosures not made by the BIP or
Janata Party or Communist Party,
but disclosures emanating from
honest and dissident groups within
their own ranks-I would have expec-
ted that the President’s document
would have at least made some
mention of that corruption anl
wou'!d have told the nation how
this canker of corruption is going to
be removed from our body politic.
Mr. Bhagat, like Alice in wonder-
land, said : “Look at the figures.
The figures show tremendous produc-
sion. Energy is growing. Petroleum
products are growing. Agriculture
is growing.” And yet, he says things
have not reached the poor. Way
can’t he draw the common sense
conclusion ? The common sense
conclusion is that between the poor
and those who prod .ce this kind
of wealth, there is something midway
between the two and that is the
wall of corruption which swallows
up everything that grows in this
country and which does not, there-
fore, reach the final destination for
which it is meant. You do not have
to be an economist to understand
one simple truth. The simple tcuth
1s that the price of corruption must
inevitably be added to the price of
commodities. However much you
produce, ultimately corruption will
have to be paid for somewhere. If
the factory owners in Maharashtra
who produce sugar went and contri-
buted lakhs and crores into Mr.
Antulay’s funds, the money did not
come from the co-operatives of their
rich directors.

Ultimately, it was added to the
price of sugarcane. It was ulti-
mately addcd to the price of sugar.
However much sugar you produce
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in this country, sugar cannot sell

‘ata loss. The loss must be ab-

sorbed. The loss can only be
absorbed by increasing the price
because Mi. Antulay’s funds have
had to be built up with money.
So corruption is the major prob-
lem. It is a depressing sight that
the Government does not wish
to deal with the major disease of
this country. And everything else
falls into imsignificance when you
compare it with that major disease
of ours.

Thereis a reference made to law
and order in the Address. - And,
Sir, I want the House to know how
Paragraph 21 of this Address is one
of the unfairest, one of the meanest
things that could ever be said be-
cause you will not solve the prob-
lem of law and order if this is
your diagnosis. Suys the Presi-
dent :

“I now turn to some problems
concerning law an. order. There
cannot be forward movement
without the assurance that na-
tional energies are not frittered
away on  agitations  engineered
by sectional interests.”~

If the diagnosis of the present
decline of law and order in this
country is that the decline is solely
due to agitations which are being
carried on by opposition and dis-
sident groups which do not like
the policies and -conduct of the
Government, you will never solve
the problem of law and order.
You must come to grips with it.
You must take the bull by the horns.
The only way you cin take the bull
by the horns is to dissolve the unholy
matrimony that exists between
dacoits and politicians, between
smugglers and politicians and between
black-marketeers and politicians.
That has to be dissolved first. 1
bave n» time to go into the evidence
which the vigilant press of this
country 1s presenting. (/nterruptions)
Day after day the vigilant press
unearths scandals and those scandals
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show that political power in this
country is aligned with this kind of
corrupt elements in the society. And
to summarise my comments on this
aspect of the President’s Address:
criminals have become the enforcers
of law and order and enforcers of
law and order have become criminals.
Unless you change this depressing
spectacle in this country, you are
not going to solve the piroblem of
law and order in this country at all.

There is a mention made to Assam.
The Assam problem which has
been festering like a sore for the last
two Yyears, is being treated like a
Small Causes Court suit in which
case the case is heard for 15 minutes
and thenit 15 adjourned for three
months. Those boys turn up here
from Gauhati all the way and here
because somebody has got some
stomochache, somebody has got
some headache or somebody has
not turned up, it is adjourned for
another three months or they will say,
we will meet again next month. This
is the manner in which national
problems are solved. Lt is a problem
of the integrity of our country. Itis
a problem which is as serious as the
problem which faced the country in
1947 and before. Because if the
genuine and legitimate rights of the
people of Assam are trampled upon
by lawless elements, surely, they
might have to do a little bit of re-
thinking. And | have no doubt
that that sub-stratum, that hard
sub-stratum of re-thinking is’going on
and it will affect the integrity and
the unity of this country. ‘The
problem in Assam cannot be solved
unless and unul you take the opposi-
tioni’s advice. ihe opposition’s
advice to you is that the problem of
Assam is the problem of the law and
the Constitution on the one side and
on the other, those who break, have
broken and continue to break Indian
laws and destroy the Indian
Constitution. If for your own
political purposes, you convert the
simple problem of law versus lawless-
mess into a problem of Hindu versus
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Muslims, into a problem of Assamese
versus Bengalis, how are you ever
going to find a prescription for this
disease when your diagnosis s so
hopelessly wrong? 1If you want our
co-operation, first of all, make up
your mind that these gentlemen
who come from Assam to talk to
you, are patriots and that they have
made you alive to your responsibilites.
Even the other day, I heard that Sardar
Zail Singh in his bounty has now
agreed to seal the borders. This is
evidence of criminality. This is the
nfe criminality  and
criminal neglect. For the last 30
years, you have refused to seal the
borders of our country. Now
because these young men pointed it
out to you, our Home Minister
says that yes, we are going to seal
the border. | am entitled to ask
you as to what were you doing for
the last 30 years.

~ What has happened to your pat-
riotism?  All the time you were
engaged In the process of increasing
your vote banks. The vote banks
you did increase, but Assam and the
country you effectively damaged for
all time. Now you have to make
some amends, and the amends are
not going to be made by these dila-
tory proceedings in which you conti-
nue to call names; and since you
cannot solve the problem, you call
the opposition so that you can share
the blame. We are willing to share
the blame, but act with fairness and
honesty, and listen to the advice
which we have given to you.

How do we believe in the democra-
tic credentials of this Government?
How do we accept the democratic
pretentions of this Government when
all over the country, at least in five
States, democracy is languishing,
there is no democratic form of
Government ? In Kerala, on the
one side, we sec the amazing spec-
tacle, the humiliating spectacle, the
ridiculous spectacle of the Speaker
having to vote 7 times to save the
Government. How does it stink
in the mostrils of the Congressmen
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who talk of the great Mahatma
Gandhi and Jawaharlal Nehru.
Would Jawaharlal Nehru or
Mahatma Gandhi have tolerated
that Speaker for a moment ? Why
don’t you end this? These are
ugly spots on our body politic;

put an end to them. //

My party is not a great lover of
my friends, the Communists. We
have serious differences with them.
But when the question of principle
arises, when the question of Siddhant
arises, we shall be even with them.
Because, in West Bengal today
elections are being postponed for
reasons which are legally and

- constitutionally untenable, and they
are politically immoral. I am sorry
to say that. I do not wish to
dilate upon that, because the
matter is sub judice before the Calcutta
High Court and today it was being
argued in the Supreme Court. 1
do not, therefore, wish to comment
upon the merits of it, buton the
political aspect of it. I am con-
vinced that the game of the ruling
party is not to face the electorate in
Bengal, and by hook or crook You
wish to avoid facing the electorate.

The same is the
Assam, the same practically is the
position in Haryana, where you
have had a Government of defec-
tors for a long long time. Why don’t
you put an end to this sorry spectacle,
this ugly state of affairs? Go to
the people. The people will like
you, if you are a ‘goddess’; every
Chief Minister says you area god-
dess. Ifyou are a Goddess, the
people will vote you back into power.
If not, what does it matter if 5 or 6
States in a federal policy are ruled
by another party?

Lastly, there is reference in para-
graph 23 to the international situa-
tion having deteriorated. It says
that the military “presenczs” around
us has increased. Obviously, they
have increased during the last two
years. What is the honest percep-
tion of this increase of military

position in
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presence ? The honest perception
18 that the Russion forces, in a big
way, have invaded and occupied
Afghanistan; a non-aligned Asian
Muslim country has been subjugated
by the Soviets, that is the sordid fact
of contemporary history. Why does
not Mrs. Gandhi look truth in the
face, summon the spiritual courage
of Mahatma Gandhi and Jawaharlal
Nehru, her distinguished father, and
call a spade a spade, and tell the
Russions you shall have to go ?
Why not the President, in paragraph
23, say that it is the Russian forces
which have invaded Afghanistan, and
it is their forces in Afghanistan
which constitute a new elementin the
neighbouring military situation ? So
long as this great country does not
have the spiritual strength to call a
spade a spade and speak the truth,
I am afraid I cannot accept the
claim of Prof. Ranga and Snri
Bhagat that today we are listened to
with great respect outside the
country, Outside the country also
there are sycophants, and some of
those sycophants have their own
purposes, base and sordid purposes,
to serve. If you think that a little
word of praise from them becomes
a matter which is quotable for all
times, and it is suflicient certificate
and evidence of your good conduct,
you are welcome to do it, but that
in not the way you will get the co-
operation of the opposition.

We are not unmindful of the
necessity of Soviet friendship; we are
not unmindful of it at all. We are
not even ungrateful of the Soviet
assistance in the past. But that does
not mean that our soul and our
conscience must be mortgaged or
purchased. We shall stand by the
principle of genuine non-alignment,
and genuine non-alignment means
calling a spade a spade and speaking
the truth ad hoc, every time that truth
is called for, whatever be the political
consequences which might ensue by
speaking the truth on a particular
occasion. Merely because the
Russians helped us way back in 1948,
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it does not mean that all the time
we have to mortage our souls to
them and we shall continue to con-
done and acquiesee in, and even find
false excuses, for acts of aggression
which they commit, and we will go
on abusing the Americans by the
old slang which we have learnt to
use. and which we are unable to
control.

Sir, that is exactly why I am unable
to support this Motion of Thanks
to the President. I have said that
if anybody needs to be thanked it
is God Almighty that this nation
has survived and that President has
survived after reading this document
in public.

SHRL FRANK ANITHONY
(Nominated—Anglo Indians): I beg
1o move:

That at the end of the motion, the
following be added namely:—

““but regret there is no mention in

the Address of the nationally urgent
need for reorganising but not frac-
turing the Supreme  Court of
India.” (1)

SHRL CHITTA BASU (Barasat):
1 beg to move:

That at the end of the motion, the
following be added, namely:—

““but regret that the Address does not

correctly reflect the realities of the
socio-economic life of the brad mas-
ses of the nation and does not shell
out the time-bound action program-
mes to halt the growing drift towards
an all-out crisis, political, economic
and social.”’(2)

. SHRIMATI GEETA MUKHER-
JEE (Banskura): I beg to move:

That at the end of the motion, the
following be added, namely:—

‘“‘but regret that the Address does
not warn the Goverament against its
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illusion about the EEC nor does it
promise that proper vigilance would
be exercised so that India does not
succumb to the baits of the EEC.”(42)

That at the end of the motion, the
following be added, namely:—

““but regret that while our trade
deficits are mounting, the Address
does not propose any measure to
meet the situation or even to prevent
the dissipation of our foreign ex-
change reserves’.(43)

That at the end of the motion, the
following be added namely :—

“‘but rcgret that the Address does
not take timely note of the situation
resulting from the Japan’s expansion-
inst economic policies which is aimed
at capturing markets in our region to
the detriment of the trade relations
and economic development of the
developing countries of the rcgion
including 1ndia.’(44)

That at the end o: the motion, the
following Le added, namely:- -

‘‘but regret that the Address does
not show any concern that despite
tall talks about’ ‘socialism’ the con-
centration of wealth and economic
power in the hand of few continues to
grow, menacing democracy and the
working of its institutions in the coun-
try and eroding all moral public
standards.”(43)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not see the urgency of drastic curbs
in profits by the monoplists includ-

- ingforeignmonopolistsinour country

but on the contrary, prefers to en-
courage their profit hunt.”(46)

That at the end of the motion, the
following be added, namely:—

““but regret that the Address does
not see the need for resource mobi-
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lisation by adequately tapping the
monopolists and the 1ich who are in
a position to pay for the development
of the countryand who have massed

enormous wealth in various forms.”
(47)

That at the end of the motion, the
following be added, namely:—

“‘but regret that the Address does
not even take note of the jubiliation
among the monopolists and other
big business circles at the existing
policies of the Government concern-
ing big business nor does it draw any
lesson from this fact to devise reme-
dial measures in the interest of
national econemy”. (48)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not take note of the planned and
systematic sabotage of the national
economy by the monopolists and
other vested interests in pursuance of
their narrow selfish interest.” (49)

That at the end of the motion, the
following be added, namely:—

“put regret that the Address does
not show any realisation that the eco-
nomic giowth with social justice’ Is
impossible unless drastic measures
are taken against monopoly capital
and similar other vested interests
and for bringing about radical struc-
tural charges including thorough
going radical agrarian reforms”. (50)

That at the end of the motion, the -

following be added namely:—

“but regret that the Address does
not take note of the fact that as a
result of the business malpractices ol
the monopolists even the small and
medium industry in the private sector
are put to great difficulty”, (31)
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That at the end of the motion, the
following be added nemely:— .

“but regret that the Address dces
not show any sign of alaim at the
deepening liaiscn between the big
business circles and the corridors of
powers, one offshoot of which is ram-
pant corruption in high places”. (52)

That at the end of the motion, tke
following be added, nemely :—

“but regiet that the Address ¢ver-
looks the disturbing reports and
serious allegations about kick-back
deals between big business ciicles and
those in positions ¢f power and
authority™. (53)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address dces
not welcome the fact that all the Op-
position parties in the countiy have
come out strongly against the moves
to replace the present Parlizmenta;y-
cum-Cabinet system by the Presicen-
tial form of Government, while the
need of the hour is to further
strengthen and also to renovate
the existing system by electoral
reforms and other measures with a
view to biinging it closer to the
requirements of demociacy and to
the aspirations of the toiling
people”. (54)

T hat at the end of the motion, the
following be added namely :—

“but regret that the Address does
not warn against the attempts to ce-
nigrate the Parliamentaiy cemccracy
to cover up the failures of the rulers
to function the system in a democratic
way or to implement faithfully even
the Direciive Principles of the Const.-
tution on the socio-economic ques-
tions””.(55)

That at the end of the motion, the
following be acded, namely:—
“but regret that the Address dces

not take the lesson . om the Ccontems-
porary history that the bourgeoise
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rulers’ railure to function democracy

and to respond to the democratic
urges of the masses often lead them
to turn against Parliamentary demo-
cracyand to goin for an authoitarian
rule under the cover of the Presidential
form of Government”.(56)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not feel concerned at the anti-working
class policy of the Government mark-
ed by attacks on the trade union
rights and otherwise also by repres-
sive measures”.(37) .

That at the end of the motion, the
following be adced, namely:—

“but regret that the Address does
not take note of the wide-spread dis-
content among the public sector emp-
loyees all over the country ac-
count of the Government’s refusal to
implement the agreements which had
been signed earlier™.(58)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address docs
not show any awarness of the fact
that industrial relations in the coun-
try cannot be maintained on the even
keel unless the Government respects
the trade union rights and the right
of collective bargaining by the
workers”.(59)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does

not take note of the fact that there is

chaos and confusion in the academic
world because the Government has
no clear cut democratic education
policy”.(60)

That at the end of the motion, the
following be added, namely:—

~ “but regret that despite high-sound-
ing talks about the protection of the
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bonour of the women, the Address
does not propose any effective steps
to protect women from atrocities and
rape by the criminal, anti-social ele-
ments and even by the police”. (61)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not take due note of the growing ex-
pansion of the Diego Garcia US
military base and the arms build up
there including nuclear arms”. (62)

That at the end of the motion, the
following be added, namely:—

“‘but regret that the Address does
not warn against the machinations of
imperialists and their allies to harp
on the theme of the so called “super
power rivalry” and “‘super power
power bids™ for spheres of influence
in order to cover up the aggressive
moves of US-China aixs’. (63)

That at the end of the motion, the
following be added, namely.—

“‘but regret that the Address does
not give any rousing call to the nation
against the machinations of the ag-
gressive US imperialists and their
Chinese and other collaborators who
threaten the security of our country”,
(64)

That at the end of the motion, the
following be added namely:—

“but regret that the Addiess does
not indicate any correct policy to-
wards the countries of the ASEAN
which are being more and more in-
volved with the intrigues and macha-
nination of imperialism and hage-
monism of the US-China axis”.(65)

That at the end of the motion, the
following be added, namely:—

“‘but regret that the Address does
not name the US imperialists as the
main culprits in escalating threat
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against the security and independen-
ce of our country by its military build
up not only in Diego Garcia but also
in the other parts of the region.”(66)

That at the end of the motion, the
following be added, namely:—

‘‘but regret that the Address does
not outline concrete steps and initia-
tives the Government of India should
take in implementing the decision of
the non-aligned movement for estab-
lishing a new international economic
order, nor does it indicated that fight
against neo-colonialism will be inten-
sified within our country through
correct steps to curb and eliminate
exploitation of the multinationals
in particular.”(67)

That at the end of the motion, the
following be added namely:—

“but regret that the Address does
not show any awareness of the fact
that in the recent months a large
numoer of Afghans who are hostile
to the Democratic Republic of
Afghanistan have infiltrated in our
country to carry on subversive pro-
pangada against the DRA.” (68)

That at the end of the motion, the
following be added, namely:—

“‘but regret that the Address does
not stress the urgency and importance
of stiengthening the anti-imperlialist
content of India’s foreign policy.”(69)

That at the end of the motion, the
following be added namely:—

“but regret that the Address does
not stress that the stability the nation
needs today is to be achieved by im-
proviing the living conditions of the
people and by inspiring their willing
cooperation in all fields of national
activily-political, economi¢ and
social.,” (70)
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That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not express its alarm at the pheno-
mental growth of money power in-
vading different walks of public life.”

(7

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not see the need for the review of
the Centre-State relations with a view
to giving wider powers of the States
and providing them with greater
financial assistance.”” (72)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not take note that Planning in India
can no longer be a success or achieve
desired objectives unlcss there is a
radical orientation in the socio-eco-
1}7031)r1ic approach to the planning.”
(

That at the end of the motion, the
following be added, namely :—

“but regret that the Address does
not show any awareness that the
monopolists and multinationals are the
avowed enemies of planning”. (74)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not promise the abolition of contract
system in jobs in industries.” (75)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not give stern warning against the use
of NSA and ESMA against trade
union movement and the political
opponents or otherwise for suppres-
sing the democratic struggles of the
working people.” (76)
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T hat at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not give any assurance that the lock-
outs, closures and lay-offs would be
banned and the workers rights would
be protected against suchanti-workers
steps.” (77)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not show proper awareness of the
power-crisis in the country, nor does
it indicate the adoption of a correct,
integrated energy policy.”(78)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not take into account the difficulties
and sufferings of the handloom weav-
ers and other artisans, nor does it
propose any measure to mitigate or
solve their problems.””(79)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not give any assurance that the re-
commendations of the Gujral Com
mittee on the status of Urdu language
would be forthwith implemented.”(80)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not take note of the strong protests
from the different sections of the pub-
lic in the country, not to speak of the
opposition parties, against the parti-
san manner in which the official mass
media AIR-TV are being run”.(81)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address does
not take note of the fact that the
strugigle of the working class and
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other democratic sections of the
toiling masses are planfully played
down by the cfficial mass media as if
all this has no news value”. (82)

T hat at the end of the motion, the
following be adcded, namely:- -

“but regret that the Addre-s does
not take note of the official media
boosting out of all proportions the
Government statements and other
propaganda while neglecting to edu-
cate and inpir: the people in the
ideas of secularism and democracy
and in the struggle against communal
and disruptive trends.” 83)

T hat at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not sece the necessity of giving the
National Development Council a
statuiory status and make its work
accountable to Parliament.”(84)

That at the end of the motion, the
following be added, namely:— '

“but regret that the Address does
not show concern at the disturbing
growth of communal propaganda and
activity nor dces it propose - any
effective curbs on them.”(85)

T hat at the end of the motion, the
following be added, namely:—

“but regret that the Address dces
not see the necessity of sharing the
corporation tax, custems and export.
duties with the States.”(86)

That at the end of the motion, the
following be added, nemely:—

“but regret that the Address does
not stress that the anti-imperialists
content of the non-aligned movement
has to be constantly reinforced for the
sake of its principles and future as
for the cause of peace, independence
and international security,”(87)
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That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not take due note of the US tactics of
pressure against India over the sup-
ply of the enriched uranium for the
Tarapur Plant and also the officially
inspired press compaign.” (88)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not take into account the serious situa-
tion which has arisen due to sharp
and continuous risein prices of edible
oils, nor does propose any step to
face it.” (89) .

That at the end of the motion, the
following be added, namely:—

“but regret that the Address opens
with the gushing claims of achieve-
ments of the Government secking to
conceal the Government's failure as
if some statistical jugglery can dis-
tort the sombse reality.” (90)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address is a
classic exercise in smug complacency
where it should have been a frank
and honest attempt of self-criticism
in order to understand where the
Government had failed and how the
corrections could be found.” (91)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address does
not take a seripus view of the fact
that the CIA and other imperialist
agencies are active in our country
with a view to encouraging the forces
of reaction, disruption and disinte-
gration.” (92)

That at the end of the motion, the
following be added, namely :—
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“but regret that the Address does
not mention about the measures to
solve the mounting illiteracy in. the
rural areas.” (93)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not mention about the selling of
farmers’ produce at distressing
prices.” (94)

T'hat at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not mention about the growing re-
gional imbalances and steps to correct
them™. (95)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not mention about the mounting un-
employment and under-employment
in the country™.(96)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not mention about the programme
for implementation of laws, pro-
viding, minimum wages to the agri-
cultural workers for raising the stan-
dard of their living and formula-
tion of uniform laws for the entire
country.” (97)

That at the end of the motion, the
following be added, namely:— -

“but regret that the Address does
not mention about the mounting un-
employment in the country and
measures Lo eradicate the same and
giving unemployed allowance to the
educated unemployed.” (98)
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That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not take note of the hardships suf-
fered by Indian in Gulf countries,
Sri Lanka, United Kingdom etc.”’(99)

That attheend of the motion, the
following be added, namely :—

“but regret that the Address does
not take note of the unfriendly act of
the United States of America in
granting asylum to Khalistan move-
ment leaders ignorning the protest
of the Government of India.” (100)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not take note of the.inordinate delay
due to corrupt practices in the instal-
lation of platforms in Bombay High
resulting in heavy loss of the produc-
tion of oil.”” (101)

That at the end of the motion, the
following be added, namely:—

““but regret that the Address does
not take note of the threat to life and
safety of the people due to an un-
holly combination of the police, the
anti-social elements and some poli-
tical figures in authority.” (102)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not take note of the failure of the
Government to unearth  black
money.” (103)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not take note of the failure to check
import of goods such as ball-bearing
from countries like Japan and South
Korea leading to crisis in the indi-
genous industries.” (104)
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That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not take note of the failure of the
Government to take back all railway
employees victimised for trade union
activities.” (105)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not take note of the mounting
attack on workers and employees
by recent impounding of D.A. leading
to wage freeze policy.” (106)

That at the end of the motion, the
following be added, namely;—

“but regret that the Address does
not mention almost the total failure
to implement the Delit-Cancellation
and other anti-usury Acts, the Pro-
hibition of Untouchability Act, the

Dowry Prohibition Act and such other

laws directed against social and
economic oppression.” (107)

That at the end of the motion, the
following be added, namely:—

““but regret that the Address does
not mention about the large scale |
encroachment of community and
other public land by the rural and
urban rich”. (108)

That dt the cnd of the motion, the
following be added, namely:—

“but regret that the Address does
not take note of the acquisition of the
sophisticated U.S. arms by the
military rulers of Pakistan posing
serious threat to the security and ter-
ritorial integrity of India.” (109)

SHRI GADADHAR SAHA (Bir-
bhum) : I beg to move :

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the role of -
US imperialism on the question of
arms supplies to under-developed and
developing countries”.(111)
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That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the hand
of the US imperialism to crush the
democratic movements in various
countries.” (112)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the enor-
mous increase in US Defence Expen-
diture causingincreased threat to the
World peace.” (113)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the fighting
pcople of Angola, Ethopia, Mozam-
bique and the People’s Democratic
Republic of Yemen.”(114)

That at the ead of the motion. the
following be added, namely:—

“but regretthatinthe Address there
is no mention about the danger of
warin place of detente and armament
agreement which is the new feature of
the situation arising out of the present
crisis.”(1135)

That at the end of the motion, the
following be added, namely:—

“put regret that in the Address
there is no mention about the massive
anti-war rallies that have been held
ina number of cities in Europc against
the war-mongers.”(116)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the danger
of nuclear war threatening humanity
because of the policies pursued by
the U.S. Imperialists.”(117)
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That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the call
for an urgent task of the working
class and all progressive sections to
combat nuclear war danger, expose
and unmask the imperialists plans
before the people to save the world
from nuclear destruction.”(118)

That at the end of the motion, the
followrng be added, namely:—

“but regret that in the Address
there.is no mention about the plans
of the U.S. Imperialists for global
domination using various agencies.”

(119)

That at the end of the motion, the
following be added, namely:—

“but icgret that in the Address
there 1s no mention about the direct
instruction and incitement of the
USA to lIsreal to carry on a raid
against Iraq to destroy its nuclear
reactor.”(120)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the back-
ground of the capitalist crisis and the
capitalist path pursved by Third
World countries as well as the ex-
ploitation of these countries by the
imperialist powers leading to the ag-
gravation of the coniradictions
between them.”’(121)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there 1s no mention that the anti-
imperialists forces are actively fight-
ing the imperialists in g1 Salvador,
Nicaragua, Zimbabwe, Namibia and
Southern Africa.”(122)
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That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the fact
that the inflationary spiral has been
continuing without check for nearly
adecade and has become a permanent
feature of the Indian economy.”(123)

That at the end of the motion, the
following be added namely:—

“but regret that in the Address
there is no mention that the high
prices imposed by oil monopolists,
taking advantage of the price-increas-
es mide by the oil-producing count-
~ ries have contributed lurther to the
process of inflation.”(124)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the role of
World Bank and the Lnternational
Monetary Fund agencies who are
instrumental 1n acounting the infla-
tionary spiral, through their demands
on the Indian Government to raise
taxation levels, raise oil and fertiliser
prices, and reduce people’s con-
sumption standards.”(125)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the burden
of debt services despite rapid rise
in export carnings and the enforced
exports and dependence on Western
countries leading to unparalleled
loot of the country. ”(120)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the inter-
ference of the World Bank and the
International Monetary Fund in
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India’s economy which is becoming
more pronounced and that the World
Bank has been demanding abolition
of food subsidies and pressing for
reduction of the consumption stan~

dards of the people.”’(127)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the fact
that the World Bank has been pres-
sing lndia that it should go for com-
mercial borrowing for financing its
Plans, abandoning the import sub-
stitution policy and follow an active
export promotion policy—a policy to
divert goods from the internal to the
external market.”(128)

That at the end of the motion, the
following be added, namely:—

“but regret that in thec Address
there 1S no mention about the grow-
ing attacks on the constitutional
powers of the States and concentra-
tion of powers at the Centre.”’(147)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there 1s no mention about the attack
on the judiciary.”(148)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there 1S no mention about the real
upliftment of Harijans and Scheduled
Tribes.”(149)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the pro-
pagation of separatism in the Adi-
vasi areas of the country.”(150)
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T hat at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the fact
that the Adivasis are deprived of
human existence, sold as bonded
labourers, their young girls sold in
the flesh market, and alienated from
the rest of the country and the ccm-
mon democratic struggle as well as
the Adivasi areas are proving iceal
ground for some foreign Christian
Missions to spread the message of
separation from the country.”(151)

1 hat at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the mis-
chief of Christian Missions in the
North-Eastern Region resulting in
s¢cessionist feelings in the area.”(152)

That at the end of the motion, the
following be added, namely:—

“but rcgret that in he Address
there is no mention about the failure
of the Government to fightand expose
the machinations of foreign Chris-
tian Missions in the North-Eastern
region,””(153)

That at the end of the motion, the
following be added, namely:—

“but regret that .in the Address
there is no mention about the steps
taken against the Islamic fundamen-
talism in the country which serves the
interest of imperialism and interna-
tional Muslim reaction.” (154)

I hat at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the failure
of the Government to fight against
the Islamic fundamentalist appeal
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which is directed towards creating a
feeling of separatic nationhood
among the Muslims to undermine
national unity.”(155)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the fact
that the Government is afraid to
fight the separatist and anti-Indian-
Unity propaganda because it dces
not want to offend the reactionary
rulers of certain oil-producing coun-
tries.”’(156)

~ That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there 1S no mention about the prob-
lems of minorities.”(157)

That at the end of the motion, the

. following be added, namely:—

“but regret that in the Address
there is no mention about the com-
plicity of foreign hand towards the
hijacking of an Indian Plane to
Pakistan. ”(158)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there Is no mention about the involve-
ment of foreign hand for raising the
slogans of K halistan.””(159)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there 1S no mention about the fact
that the Indian women are victims
of an obscurantist semi-feudal out-
look and, despite the equality of sexes
proclaimed in the Constitution, are
denied equal treatment, including

equal wages.”(160)
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That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the inCreas-
ed number of rape and molestation of
women.”’(161)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there 1s no mention about the severe
attacks on Harijans, tribals in the
country-side and utter failure of the
Administration to prevent such atro-
cities "(162)

That at the end of the motion, the
following be added, namely:-

“but regret that in the Address
there is o mention about the failure
of the Government tor naitonalising
foreign banks, monopolv houses and
b-anches of m .liinationals. \163)

That at the end of the motion, the
following be a'ded, namely:—.

“but regret that in the Address
theie is no menion about the sale of
all essential commodities such as
foodgrains, elible oil, cloth, sugar
etc., at subsidise! prices through a
network of shops in public distribu-
tion system under the control and
supervision of populair committees by
ensuring ad equaie and uninterrupted
supply of these commodities.”(164)

That at the end of the motion, the
following be added, namely:—

““but regret that in the Address
there is no mention about the im-
portance of real federal character of
our country.”’(165)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the wage
policy towards granting a living wage
to the worke-s.”(166)
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That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the factors
which piecipitate fall in the prices of
agricultural commodities leacing to
the ruination of the peasantry.”’(167)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the failure
of the Government to consider the
ways and means to check the ravages
caused by repeated floods. ’(168)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the fresh
constitutional provisions to expand
the powers of the Statesand guarantee
their autonomy.”(16v)

That at the end of the motion, the
following be added. namely:—

“but regret that in the Address
there is no mention to bring forward
a Bill to delete article 356-360 of the
Constitution.”’(170)

That at the end of the motion, the
following be added, namely: --

“but regret that in the Address
there 1s no mention about the inclu-
sion of the right to work as a funda-
mental right in the Constitution.”
(171)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there i1s no mention about the anti-
cviction measures, guaranteed fair
prices for peasants’ produce ; supply
of cheap credit and subsidised in-

puts to the mass of the peasantry.”
(172) :
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That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the planned
and independent development of the
national economy free from foreign
influence.”(173)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there i3 no mention about the increas-
ed role for the public sector.”(174)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the just
and equitable incomes and wages
policy based on provision of mini-
mum conditions like need-based
income to the mass of people and re-
duction of the monstrous disparity in
the incomes of the big capitalists
and landlords and the mass of
people.” (175)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the steps
against inflation, deficit financing and
heavy taxation and high prices, for
drastic reduction of prices of neces-
saries and their guaranteed distribu-
tion, nationalisation of the whole-
sale trade in necessaries.”(176)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
thercis no mention about the pensions
for aged agricultural workers.”(177)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Addiess
there is no m ention about the allo(-
mgnt of free house-sites for the agri-

PHALGUNA 4, 1903 (SAKA)

Address (M) 522

cultural labourers and poor peasants
and the semi-proletariat and liberal
provision for cheap credit and con-
sumption loans.”(178)

T hat at the end of the motion, the
following be added, namely:i—

“but regret that in the Address
there is no mention about the ade-
quate educational facilities for pea-
sant masses.”(179)

That at the end of the motion, the
following be added, namely:—

“butregretthatinthe Addressthere
is no mention about a massive plan
for full employment to the rural un-
flmployed and unemployment relief.”

80)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the need-
based minimum wage for the working
class.”(181)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the steps
taken against wage-freeze lock-outs,
lay-offs and closure of mills,”(182)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Addiess
there i1s no mention about the taking
over all closed mills and concerns.”
(183)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there 1S no mention about the steps
taken for full trade union rights, for
full democratic rights to Central and
State Governments employees and
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abolition of he police verification
systems.”(184)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the steps
against all anti-working class legis-
lation.”(185)

That at the end of the motion, the
following be added, namely:—

‘but regret that in the Address
there is no mention about the steps
against the introduction of automa-
tion and other measures aggravaling
unemployment”.(186)

, -
That at the end of the motion, the
following be added, namely:—

““but regret that in the Address
there 1s no mention about the imme-
diate introduction of free education
upto the secondary stage in all
States.”(187)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the pro-
vision of hostel facilities and full
scholarships for all neecy students,”
(188)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the special
attention to the requirements of
Scheduled Tribe and Scheduled
Caste students.”(189)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the right
of students to be represented in aca-
demie¢ bodies for thorough-going
reforms.”(190)
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That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the need
for radical changes in Education
making it democratic secular and
scientific.”(191)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the drastic
steps against those who Indulge in
outrages against the Scheduled
Castes and 1ribes.”(192)

That at the erid of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the imme-
diate steps to put an end to the eco-
nomic and spcial oppression of Sche-
duled Castes and Scheduled Tribes
people by landlords, contractors, and
restoration of lands seized by them.”
(193)

T hat at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there 1s no mention about the reserva-
tion of jobs and special facilities in
matters of education and economic
advance for Scheduled Castes and
Scheduled Tribes.”(194)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address -
there is no mention about safeguard-
ing the rights of M uslim minorities
against any discrimination in emp-
loyment in Government services and
in educational institutions and against
Urdu”.(195)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the equal

<
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wage, status and opportunities for
women.”(196)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there 1s no mention about the need
to declare the areas where there is a
preponderance of tribal population
as Scheduled areas and there should
be constitutional provision for con-
ferring regional autonomy in such
compact tribal areas so that there
may be regional Governments within
the States concerned to look after
the economic, political, cultural and
linguistic development of the Adi-
vasis and full economic assistance
be provided for removing their back-
wardness.”’(197)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the in-
clusion of Nepali, Maithili, Manipuri
and Dogri languages in the Lighth
Schedule to the Constitution.”(198)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the full
support to the freedom struggle of
the Namibian and other African
people against imperialism, apartheid
and racial domination.”(199)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no men ion about the right
to exercise franchise on attaining 18
years of the age as fundamental
right of the pcople of India.”(200)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about the right
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to bear small arms as fundamental
right of the citizens.”(201)

That at the end of the motion, the
following be added, namely:—

“but regiet that in the Address
thereis no mention about the constitu-
tional amendments for equal repre-
sentation to all States and Union
Territories having a population of
ovet three million, 26 each, and for
all those States and territories having
less, 4 each.”(202)

_ I'hat at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the aboli-
tion of casual system of employment
and guarantee of employment to

Indian seamen throughout the year.”
(203)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there 1s no mention about the failure
of the Government to take stringent
measures against  black-marketeers,
hoarders, smugglers and specula-
tors.”(204)

[ hat at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there 1s no mention about the recti-

fication of cost of living indices.”
(205)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the need
to reduce work load and duty hours
of railway employees.”(206)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the refusal



527 President’s

[Shri ‘Gadadhar Saha]

of the Government to revise wages of
Central Government employees for
the past seven years resulting in de-
cline of the real wages of the emp-
loyees by 7 to 37 per cent during the
last eight years.”(207)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the failure
of the Government implement the
recornmendations of the Third Pay
Commission for wage revision after
the Consumer Price Index crosse:! the
272 mark.”(203)

That at the end of the molon,
the following be added, namely:—

“but regret that in the Address
there is no mention about the re-
cognition of trade unions through
secret ballot.”’(209)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about the series
of railway accidents and loss of
thousands of, lives.”(210)

That at the end of the motign, the
following be added, namely:—

“but regret that in the Address
there is no mention about the failure
of the Government to Implement
fully the Directive Principles of the
Constitution of India.”(211)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the woeful
lack of medical facilities and the
primary health centres in the vast
majority of the villages 1in the
country.”(212)
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That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there 1s no mention about the aboli-

tion o1 bonded labou1 inthe country.”
(213)

Tha; at the end o1 the motion, the
following be added, namely:—

_“but regret that in the Address there
1s no mention about the abolition of
contract labour system in the coun-
try.”(214)

'I'hat_ at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the failure
of the Government to improve sport
standards in the country.”(215)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
therels no mention about the nation-
alisation of drug industry in the
country.”(216)

Tha.t at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there 1S no mention about a firm
sChedule of holding long over due
elections to the Delhi Metropolitan
Council.” (217)

SHRI SUNIL MAIL1 RA (Calcutia
North-East): I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the condi-
tions of the ILM.F. loan of Rs. 5,200
crores.”(129)
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That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the fact
that the [.M.F. package also demands
a say in the Gpvernment of Ladia’s
budget taxation proposals and con-
trol over the balance of paymeants
position.” (130)

That at the end of the motion, the
following be added, namely:—

“butregret that in the Address there
is no mention about the continuous
defying of Government directives
regarding dilution of equity by the
drug and other multinationals.”’(131)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Addiess
there 1s no mention about the failure
to undertake radical land reforms and
distribute land to the tiller.”(132)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about the exploi-
tation of agricultural workers and
the absence of any genuine legislation
to protect their wage standards,’”
(133)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address

there is no mention about the remus
nerative prices to the peasants.”(134)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention-about the enact-
ment of genuine legislation to protect
the wage standards of artisans and
wage-earners.”’(135)
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Thatat the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the per-
centage of people below the poverty
line.”’(136)

That at the end of the motion, the
following be added, namely:—

“but regret that inthe Address
there i8 no mention about the process
of mass eviction from land.”’(137)

That at the end of the ﬁotion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the grow-
ing collapse of houses in urban and
rural areas.”(138)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the mag-
nitude of slum population.”’(139)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the Govern-
ment’s decision to impound arrears
of the Central Government employe-
es’ dues of D.A., — a move for wage
freeze and reintroduction of the
Compulsory Deposit Scheme of the
Emergency days.”’(140)

That at the end of thé® motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the con-
centration of land in the hands of a
few.”(141) ,

Thaf at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there 1s no mention about the faect
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that the mounting prices inflict in
tense suffering on all sections of the
people particularly the workers in
unorganised industries, the agricul-
tural workers and peasants.”(142)

That at the end of the motion, the
following be added, namely:—

““but regret that in the Address
there is no mention about the streng-
thening of the Indo-Soviet Treaty of
Friendship and Cooperation which is
a big lever to ward off imperialist
military pressures and defeat ag-

gressoin.”’(143)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the general
breakdown of law and order situation
in the country.”(144)

That at the end of the motion, the
following be added namely:—

“but regret that in the Address
there 1s no mention about the attz}ck
on the freedom of the trade union

movements and the right to organisa-
tion.”’(1495)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is ‘mo mention about censoring

of the mail of private citizens under
an outdated British Act.”(146)

That at tife end of the motion, the
following be added, namely:—

“but regret that in the Address
there 1S no mention about the dete-
riorating law and- order situation in
the country.”’(725)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention about the Govern-
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ment’s unsympathetic attitude to-
wards the press.”(726)

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there 1S no mention about the fact
that the chauvinistic appeal of certain
extremist elements in terms of a
Hindu nation may drive the Muslim
mass into the Camp of the fundame-
ntaiists ”’(727)

SHRI  BHOGENDRA JHA
(Madhubani): I beg to move:

That at the end of the motion, the
following be added, namely:— °

“but regret that the Address does
not mention the imperative necessary
of maximum utilisation of hydro-
electricity, particularly, from the
Himalayan rivers like Kosi, Brahm—
putra, Kamla, Bagmati and otheis.”
(218)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not mention about the implementa-
tion of the proposed multi-purpose dam
over river Kosi at Barahkshetra capa-
ble of generating thirty-three lakhs
Kws. of hydro-electricity, eliminat-
ing floods and drought from most
parts of North Bihar, ensuring more
than required water for Calcutta port
during lean months and .acilitating
river, road and rail transport in
North Bihar.”(219) '

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not mention about the earliest com-
pletion of the Western Kosi, Gandak
and Rajasthan Canal Pro.l ects at the
earliest.”(220)
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. That at the end of the motion, the
following be added, namely i—

‘““but regret that the Address does
not mention about the inclusion of
Maithili, Santhali, Bhojpuri, Nepali
and Manipuri languages in the Eighth
Schedule to the Constitution.”’(221)

"That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not take note of the corrupt practices
indulged in by the people in high au-
tho.ities in the distribution of con-
trolled items like cement etc.”” (278)

1 hat at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not take note that the Foreign Ex-
change Regulation Ac* measures are
not faithfully enforced and that they
are being allowed to be defied by the
multi-nationals.””(279)

That a* the end of the motion, the
following be added, namey ;—

“but regret that the Address does
not take note of the fact that India’s
sharc in the total turnover of the
world trade is declining alongwith
that o1 many other developingcoun-
tries as a result of the protectiontst,
discreminatory and other neo-
¢olonialist policies pursued by the
West notably the \USA and the
EEC.”(280)

That at the end of the motion, the
following be added, namely i~

“but regret that the Address does
1ot take note o: the steady concen-
tration of pawer in the upper echelons
‘o7 bureaucracy as a result of the mal
functioning of the Governm~nt. (281)

That at the end of themotion, the
following be added, namely i—

“but regret that the Address does
mot coungel the Government that ins-
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tead of sweepingly and indiscrimina-
tingly decrying the opposition and
accusing the opposition parties of
non-cooperation the Goverrment
should spellout exactly on what
1ssues such cooperation is expected
by the Government”.(282)

SHRI GEORGE FERNANDES
(Muzaffarpui) : T beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not contain any reference to the strike
by over 200,000 textile workers of
Bombay.”’(232)

That at the end of the motion, the
following be added, namely:—

“but regret that the Adcress dces
not contain any concrete proposals
to put an end to corruption in high
places in the country.”™(233)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not spell out any measures to put an
end to the increasing number of rail-
way accidents in the countiy.”(234)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not contain any rcference to the Re-
port of the Backward Classes Com-
mission (Mandal Commission) and
the implemention of its recom-
mendations.”’(235)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not express any sympathy with those
killed in the so-called “encounters”
in U, P, Bihar, Andhra Pradesh,
Maharasghtra, Tamilnadu  and
elsewhere,"'(236)
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That at the end of the motion, the
following be added, namelyi—

“but regret that the Address does
not contain any specific programme
to deal with the problem of mounting
unemployment in the country.” (237)

That at the end of the motipn, the
following be added, namelyi—

“but regret that the Address does
not mention about any specific pro-
gramme to deal with the economic
problems of North Bihar.” (238)

That at the end of the motion,
the following be added, namely :—

“but regret that there is no men-
tion in the Address of any con-
crete plan to prevent impoverish-
ment of the rural people of the
country.” (239)

That at the end of the motion, the
following be added, namely i—

‘“but regret that there is no men-
tion in the Address about the
waste of a colossal amount of
public money to stage the Asian
Games in Delhi.”” (240)

That at the end of the motion, the
following be added, namely i—

“but regret that the Address fails
to spell out my programme to
hold the price line of essential
commodities.” (241)

T hat at the end of the motion, the
following be added, namely i—

“but regret that there is no men-

tion in the Address of the meed to
settle the long pending demands of

the railwaymen in regazg‘tq parity
i] .

in wages and bonus.’
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That at the end of the motion, the
following be added, namely —

“but regret that there is no men-
tion in the Address about redu-
cing the age of voting to 18.” (243)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no men-
tion in the Address to apply the
U.G.C. pay scales to the non-
teaching staff of the universities all
over the country.” (244)

SHRI R.P. DAS (Krishnagar) :
I beg to move ;

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about the fai-
lure to check falling moral stand-
ards in public life.” (245)

That at the end of the motion, the
following be added, namely ;—

“but regret that in the Address
there is no mention about the
failure to put curbs on consump-
tion by the rich.” (246)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about the
failure to better utilisation of ins-
talled capacity.” (247)

That at the end of the motion, the
following be added, namely : —

“but regret that in the Address
there is no mention about failure
to create such situation that could
guarantee Nation’s political sta-

bility.” (248)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there iq no:_nl'nﬂn sbous failure
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to curb the growing tendency to
violence and the permissive attitude
which  had overtaken society.”
(249)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about failure
to devote adequate attention to
the conditions of the rural poor
and the hardships of small farmers
and agricultural labourers.”” (250)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about the pro-
gramme for provision of drinking
water as well as rural health and
education for all at a faster
rate.” (251)

That at the end of the montion,
the following be added, namely :—

“but regret that in the Address
there is no mention about the
per capita availability of many
essential articles which are far
short of the goals set by the
Government in the early years of
planning.” (252)

That at the end of the motion,
the following be added, namely :—

“but regret that in the Address
there is no mention about the
large number of Bills passed by
the West Bengal Assembly which
are pending with the Central
Government for  Presidential
assent since long.” (253)

That at the end of the motion,
the following be added, namely :—

‘““but regret that in the Address there
is no mention about the failure of
the Government to curb the activi
ties of notorious bootlegers in
the capital.” (254)
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That at the end of the motion,
the following be added, namely :—

“but regret that in the Address
there is no mention about the
mining accidents resulting in death
of several hundered mine
workers.” (255)

That at the end of the motion,
the following be added namely :—

“but regret that in the Address
there is no mention about the
failure of the Government to
issue directions to State Govern-
meénfs to acquire surplus land in
the country and distribute the
land to the landless labourers.”
(256)

That at the end of the motion, the
following be added, namely :—

‘“but regret that in the Address
there is no mention about the
increasing number of rail accidents
in the country.” (257)

That at the end of the motion,
the following be added, namely :—

“but regret that in the Address
there is no mention about
minimum wage t> be introduced
for working people.” (258)

That at the end of the motion,

the following be added, namely :—

“but regret that in the Address
there is no mention about the
threat being posed to the peace
and security of the world by the
U.S.A. due to its policy of heavy
militarisation.” (259)

That at the end of the motion,
the following be added, namely :—

‘““but regret that in the Address
there is no mention about the
growing pressure from the multi-
nationals for a free run of the
underdeveloped countries so that
neo-colonialism gets back what
old eolonisation lost.” (260)
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That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about the
genuine help rendered by the
Socialist countries.” (261)

That at the end of the motion,
the following be added, namely :

“but regret that in the Address
there is no mention that the
influx of petro-dollars from the
oil-rich countries for investment
in non-essential concerns.” (262)-

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about the US
Naval base in Diego Garcia in the
Indian Ocean which is a Constant
threat to the security of the littoral
States.” (263)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about the ra-
pidly deteriorating international
situation and the danger of war
due to imperialists in pursuance of
their policy of arms build-up, sta-
tioning new and powerful nuclear
missiles in Europe, policing of gulf
area and the Indian Ocean
with the expansion of existing
bases like the nuclearised Diego
Garcia and setting up of new
bases.” (264)

~ That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about conversion
of Diego Garcia into a nuclear
arsenal by the United States of
America and the resultant threat to
peace and tranquility in the littoral
countries.” (2%5)
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That at the end of the motion, the
following be added, namely i—

“but regret that in the Address
there is no mention about the arming
of Pakistan with the lethal weapons
by the United States of America and
the resultant threat to the security
of India.” (266)

T hat at the end of the motion, the
following be added, namely :(—

“but regret that in the Address
there is no mention about United
States of America’s intervention in
the internal problems of Poland.”
(267)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about the conti-
nuing U.S. and Pakistan hostility
and interference in the internal
matters of Afganistan.” (268)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about the US
war cries and resultant danger tg
world peace and security.” (269)

That at the end of the motion, the
following be added, namely —

“but regret that in the Address
there 1s no mention about pitiable
conditions of the Indians living in
Sri Lanka.” (270)

That at the end of the motion, the
following be added, namely : — h

“but regret that in the Address
there is no mention about illegal
annexationi of Golan Heights in
Syria by lsrael and US support for
that action.” (271)
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That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about the US
admission of a separatist Sikh leader
without passport.” (272)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about the failure
of the Government to nationalise all
the foreign assets in our country.”
(273)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about the failure
of the Government to nationalise the
monopoly holding of our country.”
(274)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about the increa-
sing impoverisation of the rural
masses and the manifestation of their
discontentment in the increasing
struggles of the rural masses.” (275)

That at the end of the motion, the
following be added namely :—

“but regret that in the Address
there is no mention about the need-
based wage policy in India.” (276)

That at the end of the motion, the
following be added, namely :—

 “but regret that in the Address
there is no mention about the land
reforms as without radical land
reforms in the interest of the
peasants and agricultural labourers,
the economy cannot be saved from
its present stagnant position.” (277)
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That at the end of the motion,
the following be added, namely :—

“but regret that in the Address
there is no mention about the
mounting attack on the judiciary
by the Executive to get the judiciary
committed to the authoritarianism
of the Executive thereby undermin-
ing the indepence and impartiality
of the judiciary.” (283)

That at the end of the motion,
the following be added, namely :—

“but regret that in the Address
there is no mention about the pro-
people performance of the two
State Governments of West Bengal
and Tripura the conspiracy by the
vested interest to oust these Govern-
ments taking recourse to undemo-
cratic methods.” (284)

That at the end of the motlon the
followmg be added, namely :—

“but regret that in the Address
there is no mention about the
curtailment of the State Govern-
ment’s powers by the Central
Government.” (285)

That at the end of the motion,
the following be added, namely : —

“but regret that in the Address
there is no mention about discrimi-
natory attitude of the Centre in
regard to the allocation of funds to
the non-Cong (I) States.”” (286)

That at the end of the motion,
the following be added, namely :—

“but regret that in the Address
there is no mention about the des
tention of the political parties,
workers, trade union workers under
the National Security Act.” (287)

That at the end of the motion,
the following be added, namely :—

“but regret that in the Address
there is no mention about the
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brutal and aggressive use of National
Security Act to suppress popular
and democratic movements.” (288)

That at the end of the motion,
the following be added, namely :—

“but regret that the Address fails
to condemn surveillance of innocent
citizens by the CBI/IB through
tapping of telephones and censoring
of their letters.” (289)

That at the end of the motion,
the following be added namely :(—

“but regret that the Address
failed to condemn the discrimina-
tory attitude of the Government
towards the people of West Bengal
and Tripura so far as Central
Services are concerned.” (290)

That at the end of the motion,
the following bz added, namely i—

“‘but regret that the Address fails
to mention about the encourage-
ment to defection being practiced
by the ruling party of the Centre
both in Assam and Kerala.” (291)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address fails
to mention about the imposition of
minority Goverments both in Assam
and Kerala.” (292)

That at the end of the motion,
the following be added, namely :(—

“but regret that the Address fails
to mention about the passing of the
anti-working class Act namely the
Essential Services Maintenance Act,
disregarding public opinion from
cross section of the people.” (293)

That at the end of the motion,
the following be added, namely ;—

“but regret that the Address fails
to mention about blatant misuse of
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the official media like All India Radio
and Doordarshan on the eve of 19th

January nationwide industrial strike.”
(294)

That at the end of the motion,
the following be added, namely :—

“but regard that the Address fails
to mention about the stiff hike in
the postal rate on the eve of Budget
Session only to by pass the Parlia-
ment.” (295)

That at the end of the motion,
the following be added, namely :—

“but regret that the Address fails
to mention about the entry into the
debt trap in which the Government
choose to enter disregarding all sane
advice acceptance of the Interna-
tional Monetary Fund loan.” (296)

That at the end of the motion, the
following be added, namely :(—

“but regret that the Address fails
to mention abouyt the increasing
indebtedness of the country.”
(297)

That at the end of the motion, the
following be added, namely | —

“but regret that in the Address
there is no mention about en-mass-
resistance given by the working
class on19th January, 1982 against
the enactment of Essential Services
Maintenance Act and similar other
Acts.” (298)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention aboyt the anti-
democratic inclusion of 16 services/
industries as “Essential” by the
Government.” (299)

That at the end of the motion, the
followipg be added, namely :—

“but regret that in the Address
there is no mention about the fact
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that the fruits of the development
are beyond the reach of a large
number of population.” (300)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention of the mass
illiteracy in our country and the
failure of the Government to
evolve a policy to eradicate mass
illiteracy in our country.” (301)

That at the end of the motion, the
following be added, namely :(—

“but regret that in the Address
there is no mention the undemo-
cratic management of the educa-
tional institutions of the country
and the steps the Government pro-
poses to take to do away with the
undemocratic private management
of the educational institutions.”
(302)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about the need
for the democratisation of the
University Acts.” (303)

That at the end of the motion, the .,

following be added, namely :—

“but regret that in the Address
there is no mention about the na-
tional policy of education and the
need to fight all obscurantist, com=
munal and undemocratic ideas in
the field of education.” (304)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention of the need
for inclusion of Nepali, Maithili,
Manipuri and Dogri languages in
the Bighth Schedule of the Cons-
titution.” (305)
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That at the end of the motion, the
following be added, namely :(—

“but regret that in the Address
there is no mention about meagre
rural health and educational
facilities available in the rural
areas.”’ (306)

That at_the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about the
failure of the Government to curb
the monopolist and foreign multi-
nationals in the country.”  (351)

That at the end of the motion,
the following be added, namely :—

“but regret that in the Address
there is no mention about the fact
that the Government 1is giving
further concessions to the mono-.
polists and multi-nationals.” (352)

That at the end of the motion,
the following be added, namély :—

“but regret that in the Address
there is no mention about the
increasing attack on the working
clause, peasantry and the common
people.” (353)

That at the end of the motion,
the following be added, namely :—

“but regret that in the Address
there is no mention about the
Government’s arming itself with
ever-increasing repressive powers
to crush the people.” (354)

That at the end of the motion,
the following be added, namely :(—

“but regret that in the Address
there is no mention about the
deceitful proposal in plan regard-
ing income and wage policy of
the Government.” (355)

That at the end of the motion,
the following be added, namely :—

“but regret that in the Address
there 18 no mention about the
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deteriorating economic situation in
the country whereby the rate of
inflation is increasing day by day
and the steep rise in the prices of
essential commodities of people
and the failure of the Government
in this regard.” (356)

That at the end of the motion,
the following be added, namely :—

“but regret that in the Address
there is no mention about the all-
round attack on the living stan-
dards of the people through in-
creased taxation and attacks on
the wages of the workers and
employees.” (357)

That at the end of the motion,
the following be added, namely :(—

“but regret that in the Address
there is no mention about the
abolition of contract labour system
in the country.” (358)

That at the end of the motion,
the following be added, namely ;—

“but regret that the address failed
to mention the Government’s
failure to ensure equal pay and
facilities for working women.” (359)

That at the end of the motion, the
- following be added, namely <—

“but regret that in the Address
there is no mention about the gal-
loping price rise and the huge
anti-price rise resistance by the
people.” (360)

That at the end of the motion, the
following be added, namely —

“but regret that in the Address
there is no mention about the
failure to reach the goals of per
capita income and per capita
availability of &many  essen-
tial commodities to majority of
the population in the country.”(361)

FEBRUARY 23, 1982

Address (M) 348

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about the
Government’s failure to stand up
to the expectations aroused in the
early years of the Planning.” (362)

That at the end of the motion,
the following be added, namely :—

“but regret that in the Address
there is no mention about the cons-
picuous consumption by the
affluent and absence of austerity
and simple living around vast
majority of the common people.”
(363)

‘That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about the
mounting unemployment in the
country.” (364)

That at the end of the motion, the
following be added, namely : —

“but regret that in the Address
there is no mention of giving doles
to unemployed in the country and
the need for special allocation of
funds to the States which are
giving doles to unemployed.” (365)

That at the end of the motion, the
following be added, namely : —

‘“but regret that in the Address

. there is no mention about mcreas-
ing trend in undcr-employment in
the country.” (366)

That at the end of the motion, the
following be added, namely :(—

“but regret that in the Address
there is no mention about acute
unemployment problem specially
in the rural areas.” (367)
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That at the end of the metion,
the following be added, namely : —

“but regret that in the Address
there is no mention about the
inability of the Government to
give unemployment allowance
to registered unemployed.” (368)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about the in-
ability of the Government to amend
the Constitution to make right to

-work as a fundamental right.”
(369)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about the
increasing atrocities on women in
the country.” (370)

That at the end of the motion, the
following be added, namely ;—

“but regret that in the Address
there is no mention about thz
*® increasing atrocities on the Hari-
jans, minorities and other weaker
sections of the population in
States like Gujarat, Bihar, U. P.
and M.P.” (371)

That at the end of the motion,
the following be added, namely :—

“but regret that in the Address
there is no mention of the oppres-
sion of tribals by non-tribals in
the tribal belts.” (372)

That at the end of the motion, the
following be added, namely:—

“biet regret that the Address failed
to mention anything about the
inereasing menace of dowry and
dowry deaths in the country.”
(373)

PHALGUNA 4, 1903 (SAKA) Address (M) 550

That at the end of the motion, the
following be added, namely :—

“but regret that the Address failed
to condemn increasing rape by
policemen and other law enforc-
ing forces,” (374)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
failed to mention about systema-
tic killings of Harijans by the caste
Hindus in U.P. and Bihar.” (375)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there 1s no mention about increas-
ing incidents of rape and police
indifference to such incidents.”
(376)

That at the end of the motion, the
following be added, namely :(—

“but regret that in the Address
there is no mention about the in-
creasing cases of dowry deaths and
refusal to take up these cases by
the police.” (377)

That at the end of the motion,
the following be added, namely :—

“but regret that in the Address
there i1s no mention about the
inability of the Government to
remove the lacunae in the enact-
ments relating to rape, dowry
deaths, atrocities on Harijans and
other weaker sections of the popu-
lation, labour laws, hoarders and
profiteers.” (378)

That at the end of the motion,
the following be added, namely :—

“but regret that in the Address
there i§ no mention about the
stench of corruption which per-
vades the administration and the

wheels of industry stop moving
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because of inefficient management,
bureaucratic attitudes and corrup-
tion.” (379)

That at the end of the motion, the
following be added, namely —

“but regret thatin the Address
there is no mention about the
large number of Ordinances and
notifications issued by the Govero-
ment subverting the rights of the
working people and endangering
the norms of Parliamentary Demo-
cracy.” (689)

That at the end of the motion,
the following be added, namely :(—

“but regret that the Address failed
to mention about the horrible
atrocities such as blindings coms-
mitted on the undertrial prisoners
in Bhagalpur and certain other
places and the failure of the
Government to stop such crimes
and to bring the culprits to book.”
(690)

That at the end of the motion, the
following be added, namely : —

“but regret that the Address failed
to mention about the cement
scandals of Maharashtra and
Karnataka.” (691)

SHRI G. M. BANATWALLA
(Ponnani) : I beg to move :

That at the end of the motion,
the following be added, namely :—

“but regret that thereis no men-
tion in the Address of the recom-
mendations of the Gujral Com-
mittee for Urdu and the need to
give its due and just status
including the status of an addi-
tional official language in several
States.” (317)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address fails
to indicate any proposal and time-
bound programme to enable the
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Muslim minority to secure econo-
mic and educational justice and
fair participation in Government
and other services.” (318)

That at the end of the motion,

the following be added, namely :—

“but regret that there is no
mention in the Address of the re-
commendations of the High
Powered Panel for Muslims,
Minorities and Backward Classes
set up under the Chairmanship of
Dr. Gopal Singh, and the steps
taken to implement the recom-
mendations.” (319)

That at the end of fhe motion, the

following be added, namely :—

“but regret that the Address fails
to assure that the Minorities Com-
mission will be expeditiously armed
with adequate statutory powers.”
(320)

That at the end of the motion, the

following be added, namely :—

“but regret that there is no men-
tion in the Address of the upsurge
in venomous communal propa-
ganda against the Muslim migpo-
rity especially by certain morbid
communal organizations in several
parts of the country, leading to
anti-Muslim violence in Pune,
Baramati and Sholapur in Maha-
rashtra and also the Address
fails to indicate what steps the
Government propose to take to
maintain law and order, compen-
sate and rehabilitate the victims
of violence, punish the civil and
police officials responsible for
indifference to communal propa-
ganda and dereliction of duty and
promote communal amity and
harmony.” (321)

That at the end of the motion, the -

following be added, namely :—

“but regret that the Address
makes no mention of the report of
L L . , . ) ) M !1
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the Inquiry Commission on Jam-

- shedpur (Bihar) communal vio-
lence and the steps taken to
implement the recommendations.”
(322)

That at the end of the motion, the
following be added, namely : —

“but regret thatthe Address fails
to assure that the Government
would introduce necessary legisla-
tion to delete Article 44 from the
Constitution in view of the strong
opposition, especially by Muslims,
to the imposition of any common
Civil Code and intervention in
their Personal Law.” (323).

That at the end of the motion, the
following be added, namely :—

‘““but regret that the Address fails
to assure that the Government
would :- - :

(a) order closure of Israel’s
consulate in Bombay ;

(b) ban all trade relations with
Israel ;

(c) endorse all passports as not
valid for travel to Israel ;

(d) withdraw recognitions gran-
ted to degrees and profes-
sional qualifications from
Israel ;

(¢) ensure that Israel is not invi=
ted to participate in Asian
Games to be held in India ;
and

() impose all types of sanctions

against Israel.

especially view of the United
Nations General Assembly reso-
lution calling for total isolation
of Israel.” (324)

That at the end of the motion,
the following be added, namely ==

“but regret that in the Address
there is no mention about eradi-
cation of unemployment 1n the
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country and the need for giving
unemployment allowance to the
educated unemployed.” (325)

That at the end of the motion,
the following he added, namely:—

“but regret that the Address
does not assure early commence-
ment of the work of Calicut
(Karippur) airport in Kerala.”
(326)

That at the end of the motion,
the following be added, namely:—

“but regret that the Address
fails to recognise adequately the
need for development of tourism.”
(327)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address is
silent on the need to replace the
present electoral system by a sys-
tem of proportional representa-
tion.” (328)

That at the end of the motion, the
following be added, namely :—

“but regret that rhe Address
makes no mention of any specific
proposal to remove the acute-
power crisis.”” (329)

That at the end of the motion, the
following be added, namely —

“but regret that the Address
makes no mention of any concrete
steps towards securing on effective
and comprehensive social security
system.” (330)

That at the end of the motion, the
following be added, namely —

“but regret that the Address fails
to take adequate and serious mnote
of the greater swiy and sweep of
the disintegradive forces in several
States as witaessed. by coztinuing
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agitations in Assam and Khalistan
movement in Punjab.” (331)

That at the end of the motion, the
following be added, namely :(—

“but regret that the Address
makes no mention of enhanced
dangers in rail travel not only of
derailments and other accidents
but also of dacoits and murders.”
(332)

That at the end of the motion, the
following be added, namely : —

“but regret that the Address fails
to take serious note of increasing
intensity of crimes, atrocities on
Harijans, minorities and other
weaker sections and the plunder
and massacre by blood-thirsty
dacoits and anti-social elements.”
(333)

SHRI MUKUNDA MANDAL
(Mathurapur) : 1Ibeg to move :—

That at the end of the motion, the
following be added, namely :—

““but regret that the Address does
not emphasise on the delegation of
more powers to States which has
got either active or moral support
of all the States.” (334)

That at the end of the motion, the
‘following be added, namely :—

“but regret that there is no men-
tion in the Address regarding the
minimum wages of the agricultural
labourers.” (335)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address does
not refer to the heroic role of the
agricultural workers in our agri-
cultural economy and failure of
the Government to adopt a policy
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to meet the minimum needs of the
agricultural workers.” (336)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about providing
unemployment allowance to the
agricultural labourers as they be-
come unemployed more or less for
9 months in a year in most of the
parts of the country.” (337)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no mention
in the Address about the adoption
of new policy in education system
so as to root out the caste system
prevailing in the country.” (338)

That at the end of the motion, the
following be added, namely :--

“but regret that there is no men-
tion in the Address aboutany
bold step or policy to stop atroci-
ties on Harijans, tribals and other
backward classes.” (339)

That at the end of the motion, the
following be added, namely :—

“but regret that inthe Address
there is no indication of adopting
intensive agriculture throughout
the country.” (340)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address makes
no reference of‘equality of status
of all the Indian languages.” (341)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there 1s no mention about accele-
rating medical facilities to the rural
people.” (342)
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That at the end of the motion, the
following be added, namely :— °

“but regret that the Address fails
to assure the rural people for
giving them transport and com-
munication facilities.”” (343)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about the
provisions of free education for
all.”” (344)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address fails to
mention that Government will take
responsibility to look after the old
and physically handicapped citi-
zens.” (345)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address fails
to mention that the Government
will take over the drug industry.”
(346)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address fails to
mantion about the prospects of the

marine resources of the Nation.”

(347)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address fails
to mention about the danger of
dictatorial forces.” (348)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no mention
in the Address about providing
unemployment allowance to the
educated unemployed.” (349)
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That at the end of the motion, the
following be added, namely :—

“but regret that there is no men-
tion in the Address about the
procipitate fall in prices of agri-
cultural commodities especially
cotton, sugarcane, tobacco, jute and
potatoes affecting very adversely
the peasantry. (350)

That at the end of the motion, the
following be added, namely ;—

“but regret that there is no men-
tion in the Address about the
abolition of contract labour sys-
tem.” (420)

That at the end of the motion, the
following be added, namely :—

“but regret that there i1s no men-
tion in the Address about the high
prices of fertilizers and other
inputs of the agricultural commodi-
ties.” (421)

That at the end of the motion,
the following be added, namely :—

“but regret that the Address does
not mention about any comprehen-

sive national plan for control of
floods.” (422)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address does
not mention about any radical land
reform measures.”” (423)

That at the end of the motion, the
following be added, namely :—

“but regret that the address does
not mention anything regarding
conducting an inquiry into the
conditions (including socio-econo-
mic) -survey of  agricultural
workers,” (424)
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That at the end of the motion, the
following be added, namely :—

“but regret that the Address does
not mention about the nationalisa-
tion of jute, tea and drug indus-
tries.” (425)

That at the end of the motion,
the following be added, namely :—

“but regret that the Address does
not mention about the inclusion of

Nepali language in the Eighth
Schedule to the Constitution.”
(426)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address does
not contain any reference of strong
agitation of the working class
against the Essential Services
Maintenance Act which is treated
as anti-working class law by the
whole working class.”” (427)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address makes
no reference of the proportional
representation as a measure of
election reforms.” (428)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address does
not indicate any concrete step
for solving the high tidal unemploy-
ment problem.” (429)

That at the end of the motion,
the following be added, namely :—

“but regret that the Address does
not mention the failure of the
Government to supply essential
commodities at the fair prices in
the rural areas.” (430)
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That at the end of the motion, the
following be added, namely :—

“but regret that the Address does
not recognise the fact that due to
the failure of the Government to
implement the land reforms, more
and more atrocities on Harijans,
tribals and other Scheduled Castes
are continuing.” (431)

That at the end of the motion, the
following be added, namely :(—

“but regret that there is no
sufficient emphasis in the Address
on the crucial and urgent need of
extending housing facilities for the
low-income group.” (432)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address does
not indicate the nationwide
housing plan under the Rural House
Sites Scheme.” (433)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address does
not make any reference of the
penetration of multinational cor-
porations 1n the economy of the
country.’”’ (434)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address does
not indicate a clear, bold and
pragmatic economic policy.” (435)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address makes
no reference whatsoever to the indus-
teial unrest in different parts of the
country and concrete steps taken
by the Government to create a
better industrial climate.” (436)
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That at the end of the motion, the
following be added, namely :—

“but regret that the Address does
not contain any specific reference
to the increase in assets of mono-
poly houses and concrete steps
taken by the Government to pre-
vent further concentration of
wealth.”* (437)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no men-
tion in the Address about the
failure of the Government in for-
mulating uniform policy for giving
loan to the people of rural areas
by nationalised banks.” (571)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no men-
tion in the Address about the
failure of the Government to re-
duce the interest rates on loans
given to marginal farmers and
sharecroppers.” (572)

That at the end of the motion, the
following be added, namely :(—

“but regret that there is no men-
tion in the Address about the
failure of the Government to keep
down the prices of steel and
cement.” (573)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no mene-
tion in the Address about the
failure of the Government to pro-
tect the handlooms weavers of the
country.” (574)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no men-
tion in the Address about the
equitable distribution of river
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waters for

irrigation gurposes
among various States.” (3

5)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no men-
tion in the Address about the
eradication of poverty and corrup-
tionin high places.” (576)

That at the end of the motion, the
following be added, namely :—

““but regret that there is no men-
tionin the Address regarding the
threat to the integrity of the
country from increasing communal
and caste feelings and the steps
taken to tackle these menance.”’(577)

That at the end of the motion,
the following be added, namely :(—

“but regret that there is no men-+
tion in the Address about the
failure to implement the land
ceiling laws.” (578)

That at the end of the motion,
the following be added, namely : —

“but regret that there is no men-
tion in the Address about the
failure to end the vast disparity
in the prices of agricultural com-
modities and industrial products.”

(579)

That at the end of the motion,
the following be added, namely :—

“but regret that there is no men-
tion in the Address about the
widespread resentment among the
working classes against the supprese
sion of strike actions.” (580)

That atthe end of the motion,
the following be added, namely :—

“but regret that thereis no mens
tion in the Address about the need
to enact a Central Legislation for
agrioultural workers.” (581)
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That at the end of the motion,
the following be added, namely :—

“but regret that there 1s no men-
tion in the Address about the need
to provide house sites to the land-
less poor and to provide necessary
financial assistance to them to cons-
truct houses.” (582)

That at the end of the motion,
the {ollowing be added, namely (—

“but regret that there is no men-
tion in the Address about the
clear and firm policy of the Govern-~
ment regarding nationalisation of
industries.” (583)

That at the end of the motion, the
following be added, namcly :—

“but regret that there is no men-
tionin the Address about the wide-
spread pollution of drinking water
sources endangering public health.”
(584)

That at the end of the motion, the
following be added, namely :(—

“but regret that there is no men-
tion in the Address about the dec-
laration of Sundarbans as a
backward area.” (3895)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no mention
in the Address about the tendency
continuing since long to argue that
cancidates belonging to Scheduled
Castes, Scheduled Tribes and other
backward classes are not having
minimum efficiency or competency
to fill the quota as prescribed in
the different Government depart-
ments and undertakings exceptmg
a few in the lower grade services.’

(586) |

That at the end of the motion, the
following be added, namely i~

to issue circular to the Govern-
ment - departments and  under-
takings to fill up the backlog so far
as the recruitment of S.C. and S.T.
1s concerned and to make special
drive for the same.” (587)

That at the end of the motion, the

following be added, namely :(—

“but regret that there is no men-
tion in the Address regarding the
punitive steps for deliberate viola-
tion of reservation order for
Scheduled Castes and Scheduled
Tribes.” (588)

That at the end of the motion, the

following be added, namely :—

““but regret that there is no men-
tion in the Address about the
increasing danger posed to demo-
cracy by dictatorial trends in the
country.” (732)

SHRI 1. R. SHAMANNA

(Bangalore South) : I beg to move :

That at the end of the motion, the

following be added, namely :—

“but regret that the Address does
not contain measures to check the
unabated rise in prices of essential
commodities.” (395)

That at the end of the motion, the

following be added, namely :—.

“but regret that the Address does

not contain measures to check in-

flation taking into consideration the
rupee value.” (396)

That at the end of the motion, the

following be added, namely : —

“but regret that the Address does

“but regret that there 1s no men~
tion in the Address about the need

not contain measures to solve the
growing unemployment problem in
the country.” (397)
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That at the end of the motion, the
following be added, namely ;—

“but regret that the Address does
not . contain measures to check
" seriously’ deteriorating law and
order situation in the country.”

(398)

That at the end of the motion, the
following be added, namely :—

““but regret that the address does
not contain effective measures to
arrest the killing of Harijans, Giri-
jans, Adivasis, minorities etc. in
recent months.”” (399)

That at the end of the motion, the
following be added, namely (—

“but regret that the Address does
not contain measures to check steep
rise in the cost of raw silk which
has caused misery to the families
of silk weavers, twisters etc. and
also to consumers.” (400)

That at the end of the motion, the
following be added, namely : —

“but regret that the Address does
not contain effective measures
(inspite of the claim of increased
production) to sulve acute shortage
of power, cement, LPG cooking
gas, coal and coke to make 1982 a
meaningful productive year.” (401)

That at the end of the motion, the
following bec added, namely :(—

“but regret that the Address does
not contain measures to make avail-
able essential food articles like
wheat, pulses edible oils,  sugar
etc; at reasonable cost to the con-
sumers and pay remunerative cost
to the grower.” (402)

That at the end of the motion, the
following be added, namely :—

“but régret. that the Address does

not contain measures to make land
reforms a real success.” (403)
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That at the end of the motion,

the following be added, namely :—

“but regret that the Address does
not contain measures to make
Forest (Conservation) Act effective
by increasing growth of forest
wealth and checking de-fore-
station.” (404)

“That at the end of the motion,

the following be added, namely :

“but regret that the Address does
not contain measures to give uni-
form wages to all workers of pub-
lic sector industries run by Govern-
ment.” (405)

That at the end of the motion, the

following be added, namely :—

“but regret that the Address does
not contain measures to clear or
improve slums in big cities like,
Calcutta, Bombay, Bangalore etc.”
(406)

That at the end of the motion, the

following be added, namely :—

“but regret that the Address does
not contain measures to check the
over growth of population which
is causing great hardship to the
economic growth of the country.”
(407)

That at the end of the motion, the

following be added, namely ;—

“but regret that the Address does
not contain measures to combat
leprosy, heart failure, cancer etc.
which is on increase.” (408)

That at the end of the motion,

the following be added, namely :—

“but regret that the Address does
not contaim measures to check the
brain: drain from the country.”
(409)
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That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not contain measures to minimise
the accidents and robbery on
Indian Railways which are on in-
crease.” (410)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address does
not contain steps to arrest the tax
burden on the people which is
causing great economic evils.”
(411)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address does
not contain practical measures to
end long pending Assam Unrest.”
(412)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not contain effective measures to
protect life and properties of
people in North Eastern States,”
(413)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not contain effective measures to
put down ragging in many univer-
sity hostels.” (414)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not contain measutres to minimige
student ufirest and bring discipline
in schools and colleges both at

students’ and teachers’ R
(415) " lqu
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That at the end of the motion, the
following be added namely:—

“but regret that the Address does
not contain measures to check the
evils of hot drinks and illicit -
drinks by prohibition and other
effective enforcement methods.”

(416)

That at the end of the motion, the
following be added, namely i—

“but regret that the Address does
not contain measures to check the
large scale havoc of several kinds
of corruption in the country,”

(417)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address does
not contain measures to bring
into force Gandhian ways and
means to make ‘India great’, ‘peace-
ful’ and ‘happy.” (418)

That at the end of the motion, the
following be added, namely —

“but regret that the Address does
not contain measures to check the
evils of casteism of all kinds,”

(419)

SHRI RATANSINH RAJDA :
(Bombay South) : 1 beg to move :

That at the end of the motion,
the following be added, namely:—

“but regret that the Address does
not take serious view of the failure’
of the Government to revamp
and extend public distribution
system which is essential for
checking price rise and ensuring
supply of the daily necessities to
the people.” (519)

That at the end of the motion,
the following be added, namely :—

‘‘but regret that the Address does
ot give any warning pgaines

LN
s Y
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official attempt to advertise the
so-called “declaration of infla-
tion” onthe basis of some tem-
porary-and a seasonal declinein
the whole-sale price index even
though retail prices continue to
rise without reflecting any such
temporary decline.”” (520)

That at the end of the motion,
the following be added, namely:—

“but regret that the Address does

not take note of the minority
Governments imposed in States of
Assam and Kerala violating all
elementary norms of Parliamentary
practice and provisions in the
Constitution.” (521)

That at theend of the motion,
the following be added, namely:—

“but regret that the Address does
not express serious concern at
the train  disasters which have
become so frequent in the recent
period, the latest such happening
being near Agra killingover hund-
red persons.” (522)

That at the end of the motion,
 the following be added, namely :—

“but regret that the Address does
not take note of the continued
brutal atrocities on Harijans and
other oppressed and backward
sections of the community in diffe-
rent parts of the country, the latest
major incidents being what happen-

ed” at Sadhupur (U.P.) and
Kestara in Madhya Pradesh.”
(523)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address does
not mention about the subversion
of electoral system by frequently
postponing the election to vacans
cies of Lok Sabha and the eléctions
of State Legislatures,” (524)
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That at the end of the motion, the
following be added, namely :—

‘““but regret that the Address does
not refer to .the thirty year old
border dispute between Maharash-
tra and Karnataka.” (525)

Thai at the end of the motion, the
following be added, namely :—

“but regret that the Address does
not refer 1o problem of defection
and for bringing Anti-Defection
Bill.”” (526)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address does
not refer to the growing menace of
lepersin the streets of Metropoli-
tan cities like Delhi, Calcutta,
Madras and Bombay.” (527)

That at the end of the motion,
the following be added, namely :(—

“but regret that the Address does
not give serious attention to the
growing menace of dowry and
women’s plight and establishment
of Family Courts to deal with
problems.” (528)

SHRI M. M. LAWRENCE ;
(Idukki) : 1 beg to move :

That at the end of the motion, the
following be added, namely :

“but regret that there is no mention
in the Address regarding increase -
in the disparity between the rich
and the poor.” (529)

That at the end of the motion,
the following be added, namely :—

“but regret that there is no men-
tion in the Address of nationali~
ain& the mono‘Ply houses and
basic industries.” (530)
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That at the and of the motion,
the following be added, namely :(—

“but regret that there is no men-
tion in the Address of the need
of ending landlordism and distri-
buting land to the tillers and
landless.” (331)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no mention
in the Address of the need of revo-
king National Security Act and
Essential Services Maintenance
Act. ” (532)

That at the end of the motion, the
following be added, namely :—

“but regret that there is nc men-
tion in the Address of the need of
ending stevedoring in Major Ports.”
(533)

SHR1 HARIKESH BAHADUR :
(Gorakhpur) : 1 beg to move :

That at the end of the motion, the
following be added, namely :--

“but regret that the Address does
not -take note of corruption, mal-
administration, victimisation of the
working class and suppression of
political workers throughout the
country including Sikkim. ™ (589)

SHRI RAJNATH SONKAR
SHASTRI (Saidpur) : T beg to
move :

That at the end of the motion, the
following be added, namely ; -

““but regret that the Address does
not express concern at the anti-
working class policy of the
Government marked by attacks
on the trade union rights and
otherwise also- by repressive
measures.”’ (590)
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That at the end of the motion, the
following be added, namely ;—

“but regret that the Address does
not give stern warning against the
use of NSA and ESMA against
trade union movement and the
political opponents or otherwise
for suppressing the democratic
struggles of the working people.”
(591)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address does
not give any assurance that the
lockouts, closures and lay-offs
would be banned and the workers’
rights would be protected against
such anti-workers steps.” (592)

T hat at the end of the motion, the
following be added, namely :—

“but regret that the Address does
not give any assurance that the
recommendations of the Gujarat
Committee on the status of Urdu
language would be forthwith im-
plemented.” (593)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address does
not take note of the strong protests
from the different sections of the
public in the country, not to speak
of the opposition parties, against
the partisan manner in which the
official mass media AIR/TV are
being run/used.” (594)

That at the end of the motion, the
following be added, namely :—

“butregret that the Address does
not take note of the US tactics of
pressure against India over the
supply of the enriched uranium
for the Tarapur Plant and also the

officially inspired Press campaign,”
(595) :
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That at the end of the motion, the
following be added, namely —

“but regret that the Address does
not take into account the serious
situation which has arisen due to
sharp and continuous rise in
prices of edible oils, vanaspati
ghee nor does propose any steps to
face it.” (596)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address does
not take note of the unfriendly
act of the USA in granting asy-
lum to the K halistan Movement
Leaders ignoring the protests of the
Government of India.” (597)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address does
not take note of the mounting
attack on workers and employees
by recent impounding of DA
leading to wage freeze policy.”
(598)

That at the end of the motion, the
following be added, namely :(—

“but regret that the Address does
not take note of the failure of the
Government to unearth black
money.” (599)

‘That at the end of the motion, the
following be added, namely :—

“but regret that the Address does
not take note of the threat for
life and safety of the people due
to an unholly combination of the
police, the anti-social elements
and some political figures in
authority.” (690)

That at the end of the motion, the
following be added, namely :—

“but regret that inthe Address
there is no mention about the role

of World Bank and the Intere
national Monetary Fund agencies
who are instrumental in accentuat-
ing the inflationary spiral, through
their demands on the Indian
Government to raise taxation
levels, raise oil and fertilizer prices
and reduce people’s consumption
standards.” (601)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about the
Government’s decision to impound
D. A. arrears of the Central
Government employees, a move
for wage freeze and reintroduction
of the Compulsory Deposit
Scheme.” (602)

That at the end of the motion, the

following be added, namely :(—

“but regret that in the Address
there is no mention about the
general breakdown of law and
order situation in the country
and the massacring of Harijans in
Uttar Pradesh villages.” (603)

That at the end of the motion, the

following be added, namely .—

“but regrct that in the Address
there 1s no mention about the
sale of all essential commodities
such as foodgrains, edible oil,
cloth and sugar at subsidised
prices through a net work of
shops in public distribution system
under the control and supervision
of popular Committees by en-
suring adequate and uninter-
rupted supply of these commo-
dities.” (604)

That at the end of the motion,
the following be added, namely :—

“but regret that in the Address
there is no mention about the
refusal of the Government to
revise wages of Central Govern-

ment emplovess for S
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seven years resulting in decline of
real wages of the employees of 7th
to 37 percentduring the last eight
years.” (605)

That at the end of the motion, the
following be added, namely :~—

“but regret that the Address does
not counsel the Government that
instead of sweepingly and indiscri-
minately decrying the Opposition
and accusing the Opposition
parties in non-cooperation, the
Government should spell out
exactly on what issues such co-
operation 1s expected by the
Government.” (606)

That at the end of the motion, the
following be added namely : —

“but regret that in the Address
there is no mention about the
special attention to the require-
ments of  Scheduled Castes/
Scheduled Tribes students.” (607)

That at the end of the motion, the
following be added, namely :(—

“but regret that in the Address
there is no mention about the
drastic steps against those who
indulge in outrages against the
Harijans.” (608)

That at the end of the motion,
the following be added, namely : —

“but regret that in the Address
there is no mention about the
reservation of jobs and special
facilities in matters of education
and economic advance for
Scheduled Castes/Scheduled Tri-
bes.” (609)

That at the end of thc motion,
the following be added, namely :—

“but regret that in the Address
there i no mention about the
equal wage, status and opportu-
nities for women.” (610)
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That at the end of the motion,
the following be added, namely : —

“but regret that in the Address
there is no mention about safe-
guarding the rights of Muslim
minorities against any discrimi-
nation in employment in Govern-
ment services and in educational
ig%titutions and against URDU.”
(611)

That at the end of the mention
the following be added, namely :—

“but regret that in the Address
there is no mention about the
need to declare the areas where
there 1s a  preponderance of
tribal population as Scheduled
areas and there should be cons-
titutional provision for conferring

regional autonomy in such
compact tribal areas so that
there may be regional Govern-

ments with the States concerned to
look after the economic, political,
cultural and linguistic develop-
ment of the adivasis and full
economic assistance be provided
for removing their backward-
ness.” (612)

That at the end of the motion, the
following be added, namely : —

‘“but regret that the Address does
not contain any concrete proposals
to put an end to corruption in
high places in the country.” (629)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address does
not spell out any measures to put
an end to the increasing number
of railway accidents in the coun-
try.”” (630)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address does
not express any sympathy with
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those killed in the so-called “en-

‘counters” in Uttar Pradesh, Bihar,
‘Andhra Pradesh, Tamil Nadu,
Maharashtra and elsewhere.”
(631)

That at the end of the motion, the
following be added, namely :—

“but regret that there is no men-
tion in the Address about the
waste of a colossal amount of
public money to stage the Asian
Games in Delhi.” (632)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address fails
to spell out any programme to held
the price line of essential com-
modities.”” (633)

 That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about the
real upliftment of Harijans and
Scheduled Tribes.” (634)

~ That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about the
propagation of separation in the
Adivasi areas of the country.”
(635)

That at the end of the motion, the
following be added, -namely :—

“but regret that in the Address
there is no mention about the
fact that the Adivasis are deprived
of human existence, sold as bond-
ed labourers, their young girls
sold in the flesh markets and alie-
nated from the rest of the country
and the common d¢mocratics
struggle as well as the Adivasi
areas are proving ideal ground for
some foreign Christian missions
to spread the message of separa-
tion from the country.” (636)
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That at the end of the motion, the

following be added, namely :—

“but regret that in the Address
there is no mention about the -
problem of minorities.” (637)

That at the end of the motion, the

following be added, namely :—

“but regret that in the Address
there is no mention about the
increased number of cases of rape
and molestation of women.” (638)

That at the end of the motion, the

following be added, namely ;:—

“but regret that in the Address
there is no mention about the
severe attacks on Harijans tribals
in the countryside and utter
failure of the administration to
prevent such atrocities.” (639)

That at the end of the motion, the

following be added, namely ;—

“but regret that the Address does
not mention correctly the assess-
ment of the demands of the pea-
sants and the problems they are
facing on the one hand and on
the other ignores the attempts to
create the impression as if the
peasants are in support of the
policies of denials of which they
are victims as a results of the
operations of multi-nationals and
monopolists in the country.” (640)

That at the end of the motion, the

following be added, namely :—

“but regret that the Address does
not take note of the fact that funds
allocated for agriculture, irrigation
and rural development mainly go
‘to the benefit of the rich while the
poor sections are in fact denied
these benefits.” (641)

That at the end of the motion, the

following be added, namely :—

“but regret that the Address does
not take serious view of the fact



879 President’s

[Shri Rajnath Sonkar Shastri]

that in most of the States the im-
plementation of the land reforms
including the land ceilings and dis-
tribution of surplus land to the
tiller has come to a dead
halt.”” (642)

That at the end of the motion, the
following be added, namely :(—

“but regret that the Address does
not mention that even the existing
laws relating to the minimum agri-
cultural wage are not being faith-
fully implemented in a number of
States and places as a result of the
influence of the landlord elements
on the Government and the ad-
ministration.”” (643)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address does
not express any shock that even
after 34 years of Independence
more than one third of the Indian
villages are not provided even with
drinking water/electricity/metal
roads.” (644)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address does
not speak sharply against the un-
conscionable concessions that are
being showered on the monopolists
and even the multinationals in the
name of “incentives’ in order to
appease their insatiable appetite for
super-profits.” (645)

That at the end of the motion, the
following be added, namely :—

“but regret that the Address does
not warn against the attempt to
denigrate the Parliamentary demo-
cracy to cover up the failure of
the rulers to function the system
in a demoractic way or to imple-
ment faithfully even the Directive
Principles of the Constitution on
the SOCio-eConomic ques-

tions.” (646)
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SYo mfwa FwIT Agan (Fweatqy) ¢

& g5q9 F@T G

f wearg F o7 ¥ gg Ser oA

“farg ¥T § /w whTITRT ¥ 39 a1
FT F1% gooq Ag ¢ fo  qriEwear
& “garsqu afy’’ grqg & faweq
§ garr “qeAt wfe’ weara e
el § fsa 8 #1T 59 A gw
TIT 9 H 31 §ATCHF HTETC
S&T F3F | fawa @ 21”7 (613)

f s & sva 7 ag ST,

T i —

“freg A2 § fr aifsear & 93 go
AT g3 afeeal #1 @1 T ar9d
a4 & faag & gfvawm & ¥
Jeom gl g 1" (614)

fe geqma & ovq ¥ qg S1er g,

qiq —

“fFeg ¥ g fF miwram § oy
Afeqdi ®1 AT Y A7 Frarfaar
% fag agafoar saal & fawig
§ difaq graaY & wosug &1 UHA
FTHIE qETT agig )’ (615)

fF geame F wea ¥ g Ner 91g,

qeqiq i —

“fFg @z 8 f& whmnog § |y
HI TR AT FT Ara7 €qC FA
I3 & gy @ waar fada gar
7 faarfaar & gram # gemga A
9 g 4 Qe & fasg ¥ wfm.
WNU § #1E IevE af 2
(616)
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fF weara Foea 7 qg ST s,
waiq —

“ferg @z g fF shoew § 5@
q1a &y w18 9wt ad g 5 fagas
gq § fa=1 fa=re faug fwg ggar
IR woTiikF d5% ¥ qrfeq ag-
afa seama & faar & wgrasz &
YA I V=GR § geq
#t fagw sN & dfqura 7Y ga
WTEAT FT g9 g1 & a49r f7za &
fau uF @EEEH TEIU F19Y

ggg 1’ (617)

f geaqia & o+q & g SITT ST,
aiq —

“fgeg &g 3 & i & g9
qrd &1 FE Joad TG 7 fF F@
¥ qgiey 9gHT A @A 9T AT
gIFIT A7 37 ¥ wiaard &1 ger-
maAr FT AT gAT 81’ (618)

f weqra & o/q § ag SeT W09,
walq i —

‘ferg am g 5 afuwma o @
T FT FI1E Iea@ ARl & 16 HAH
¥ fazfoaY & #gal &1 aAnfEa
galasE g9 @is § fawea gu
2 qar geg # gaw wfaffuca &

wwiE ¥ agh *1 geraitxs  afeEay

FY 9FFr 9garg 1’ (619)

f§ wearg & o7q ¥ gg T W09,
waig —

fgeg &m § f wiwwow & @
qTT T F1§ Jeord gl ¢ (& fasnww
#7 sgan & frgifes  ddwifaw
HIHTX B AN W %X faerfigat
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Ty garw wfog wF F g
AATAT & FIWW § fanw sy
¥ wfegwar &1 a@Eaw@ Iar § aar
fagua =t ofsqay v aw faar
21" (620)

ff e F wsa & 3g T A9,

gatq — -

“frg @z g f wfmow & Mar
% g1 sAF1fg) &7 dar § gafeqfa
F g9g gufeaq gL 989 7 F@
F FHEifea) # "gRer 7 AraAr
731 I &1 #15 Iear@  agr g1’
(621)

f geara & &7 ¥ g ST 917,

ngiq :—

“frig @z & f& afirvmew § =
41T F1 F1E Jod@ Ag1 g (& W
geAT qa1 Hmifas @t
qeqrz ®1 gEATAl &1 whasar ¥
wq-sftaq  wgfae g m@r g 0
(622)

fr seaa & w3 ag SsT 917,

::rw?e[ —

“feg @3 ¢ fo whoneg & za
a1q &1 &1% Feare Agt g f& AT
ofsrare & faw @qmwwm oF gER
0T 877 &1 fHga@dl & g
Td gEFF § AR a@ad guir”
(623)

f& weara § o+7 & ag e 9@,

Fqfq —

“frrg W § fir wioney & €&
wre w1 Wk gvtre Y § fF O



883 President’s

[e weita FAIR AgaAT]
HHY & FIT-T(C AEATET 2T &
aragg “wew gaw’ &1 sfadeE
TET & 9T O AG W IM™ AR
gua! fawifai s sEifaa 48
s § fogd wfqal & wgw
waag g1’ (624)

ANANDA PATHAK
I beg to move :(—

SHRI
(Darjeeling) :

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about the need
to grant regional autonomy to the
Nepali speaking people in three
hill sub-divisions of the district of
Darjeeling within the State of West
Bengal.” (663)

That at the end of the motion, the
following be added, namely :—

“put regret that in the Address
there is no mention about the need
of setting up of Television Relay
Transmitter at Tiger Hill, Darjee-
ling in West Bengal under the Sixth
Five Year Plan.” (664)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about the need
of providing more Central Assis-
tance for the development of Hill
arcas in the district of Darjeeling.”

(665)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about the need
to develop tourism in the district
of Darjeeling which is one of the
most beautiful tourist areas in the
world.” (666) '
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That at the end of the motion, the
following be added, namely i—

“but regret that in the Address
there is no mention about the
failure of the Government to
undertake concrete mecasures to
revamp and rejuvinate the tea
industry in tea district of
Darjeeling.” (667)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about the need
to provide excise rebate to the
small tea producers in West

Bengal.”” (668)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
therc is no mention about the
failure of the Government to take
over the closed and sick tea plan-
tations in all the tea growing
States.” (669)

That at the end of the motion, the
following be added, namely : —

“but regret that in the Address
there is no mention about the need
of providing minimum wage to the
agricultural labourers throughout
the country.” (670)

That at the end of the motion, the
following be added, namely :—

“but regret in the Address there is '
no mention about the failure of the
Government to provide pension
for agricultural labourers, widows
and disabled persons.” (671)

That at the end of the motion, the
following be added, namely :—

““but regret that there is no mention
in the Address about the need of
cxemptingatrhe poor and marginal
farmers, bardagars and agricultural
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workers from the payment of
agricultural and other Government
loans and interest on Co-operative
loans througout the country.”
(672)

SHRI A.U, AZMI (Jaunpur) : I beg
to move :

That at the end of the motion, the
following be added, namely :—

‘““but regret that in the Address
there is no mention about the
irrregularities and malpractices
which pervade the administration
and the wheels of industry stop
moving because of inefficient
management and bureaucratic
attitudes.” (673)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about the
failure of the Government (o
implement the recommendations of
Mandal Commission.” (674)

That at the end of the motion. the

following be added, namely : —
“but regret that in the Address
there is no mention about the law
and order having been completely
broken down and the failure of
the Government to improve it.”
(675)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention of the rising
prices and the miserable failure of
the public distribution system.”
(676)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention of giving relief
to the Central Governmet employees
and impounding the DA thereby
causing financial hardships to

them.” (677)
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That at the end of the motion, the
following be added, nemely :—

“but regret that in the Address
there is no mention of the wasting
of crores of rupces in the name of
ASIAD.” (678)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention of the consequ-
ences of the loans of billions of
rupees from IMF.” (679)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there i1s no mention of the mal-
practices by the people in high
positions in ihe distribution of
controlled items like cement.”
(680)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention of the failure
of the Government to revamp and
extend public distribution system
to make available essential itmes
of daily use at reasonable prices.”
(681)

That at the end of the motion, the -
following be added, namely :—

“but regret that in the Address
there 1s no mention about the failure
of the Government to ensure full
neutralisation of DA in order to
compensate the erosion of the real
value of the money.” (702)

That at the end of the motion, the
following be added, namely ;:—

“but regret that in the Address
there is no mention about the
failure of the Government to have
a policy of national minimum
wage.” (703)
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That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about the
check on the Government to split
the Supreme Court of India.”
(704)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about taking
serious note of the fact that the
Government has made it a prac-
tice to raise the prices and rates of
commodities and services like
telephone, telecommunication and
postal charges. coal and cement
on the eve of the Budget
Session.” (705)

That at the end of the motion, the
following be added namely :—

“but regret that in the Address
there is no mention about the
imposition of minority Govern-
ments in the States of Assam and
Kerala violating the elementary
norms of Parliamentary practice
and provisions of the Cons-
stitution.” (706)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about the
serious concern of the train disas-
ters taking place frequently.” (707)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about the
deteriorating conditions of Hari-
jans and other oppressed and
backward sections of the com-
munity.” (708)

That at the end of the motion, the
following be added, namely :(—

“but regret that in the Address
thergis no mention about the con~

tinued brutal atrocities committed
on Harijans like Sadhupur, Kestara
and Deoli.” (709)

That at the end of the motion, the

following be added, namely :—

“but regret that in the Address
there is no mention about the in-
creasing sufferings of the masses
as a result of rising prices of all
essential commodities of common
consumption and helping multina-
tionals to exploit common man at
large.” (710)

That at the end of the motion, the

following be added, namely :(—

“but regret that in the Address
there is no mention about the fail-
ure of the Government to revamp
and extend public distribution
system to check the unabated rise.
in prices.” (711)

That at the end of the motion, the

following be added, namely :—

“but regret that in the Address
there 1S no mention about the
mounting attack on the Judiciary
by the Executive to get the judi-
ciary committed to the Executive
thereby undermining the indepen-=
dence and impartiality of the
judiciary.” (712)

That at the end of the motion, the

following be added, namely :—

“but regret that in the Address
there iS no mention about the
encouragement to defection being
practice both in Assam and
Kerala.” (713)

That at the end of the motion,

the following be added, namely :—

“but regret that in the Address
therc 1S no mention about the
impletientation of the recommen-
dations of the Gujral Committee
for Urdu and then need to give
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its due and just status including
the status of an additional official
language in several States.” (714)

That at the end of the motion,
the following be added namely :—

“but regret that in the Address
there is no mention about the
time-bound programme to enable
the Muslim minority to secure
economic and educational justice
and fair participation in Govern-
ment and other services.” (715)

That at the end of the motion, the
following be added namely @

“but regret that in the Address
there is no mention about the
recommendation of the high
powered panel for Muslims,
Minorities and Backward Classes
set up under the Chairmanship of
Dr. Gopal Singh and the steps
taken to implement the same.”
(716)

That at the end of the motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about the ar-
ming of Minorities Commission
with statutory powers.”” (717)

That at the end of thc motion, the
following be added, namely :—

“but regret that in the Address
there is no mention about the up-
surge in venemous communal
propaganda against the Muslim
minority aspecially by certain com-
munal organisations in several
parts of the country leading to
anti-Muslim violence and the steps
proposed to be taken to maintain
law and order, compensate and
rehabilitate the victims of viplence,
punish the civil and police officials
responsible for in difference to
communal propaganda and derelic-
tion of duty and promote commu-
pal amity and harmony.” (718)
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That at the end of the motion, the
following be added, namely :—

“but regret that in the Address therc
is no mention about the enhanced
danger in rail travel not only of
derailments and other accidents,
but also of dacoils, and murders.”
(719)

‘That at the end of the motion,

the following be added, namely :—

“but regret that in the Address
there is no mention about the
increasing of crimes, atrocities on
Harijans, minorities and other
weaker section.” (720)

That at the end of the motion, the

following be added, namely ,—

“but regret that in the Address
there is no mention about any bold/
step or policy to stop atrocities on
Hajijans, tribals and other back-
ward classes.” (721)

That at the end of the motion, the

following be added, namely :—

“but regret that in the Address
there is no mention about the in-
creasing atrocities on the Harijans,
minorities and other weaker sections
In States like Gujarat, Bihar, U.P.,
and M.P.” (722)

That at the end of the motion, the

following be added, namely :—

“but rcgret that in the Address
there is no mention about the in-
creasing cases of dowry deaths and
refusal to take up those cases by
the police.” (723)

‘That at the end of the motion, the

following be added, namely :—

“but regret that in the Address
there i1s no mention of the failure
of the Government to revamp and
extend public distribution system
to make available essential items
of daily use at reasonable prices.”
(724)




